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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 145/ 2024

In the matter of: -

Friends Applicant
Versus
Union of India & Ors. Respondent(s)
Index
Sr. Particulars Page no.
No.
1. Status cum Action Taken Report (ATR) of CPCB in the matter of Original
Application No. 145/2024; Friends Versus Union of India & Ors. in compliance to
the Hon’ble National Green Tribunal order dated 12.07.2024.
2. |Annexure -1 A copy of reply filed by CPCB dated 08.07.2024, in O.A No0.145/2024.
3. |Annexure-2 A copy of Hon’ble NGT order dated 12.07.2024 in OA No. 145/2014.
4. |Annexure-3 A copy letter dated 19.09.2024 issued by CPCB to Himachal Pradesh
State Pollution Control Board regarding compliance of Hon’ble NGT order dated
12.07.2024 in O.A No. 145/2024
5. |Annexure-4 A copy letter dated 01.10.2024 issued by CPCB to Himachal Pradesh
State Pollution Control Board regarding compliance of Hon’ble NGT order dated
12.07.2024 in O.A No. 145/2024.
6.  JAnnexure-4A A copy letter dated 16.10.2024 issued by CPCB to Himachal Pradesh
State Pollution Control Board regarding compliance of Hon’ble NGT order dated
12.07.2024 in O.A No. 145/2024.
7. Annexure-5 A copy of letter dated 08.10.2024 issued by Himachal Pradesh State
Pollution Control Board to CPCB regarding compliance of Hon’ble NGT order dated
12.07.2024 in O.A No. 145/2024.
Filed by Adv. Rajkumar
On behalf of Central Pollution Control Board
Place: Delhi

Dated:17.10.2024
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Status cum Action Taken Report (ATR) of CPCB in the matter of Original
Application No. 145/2024; Friends Versus Union of India & Ors. in compliance
to the Hon’ble National Green Tribunal order dated 12.07.2024

1. Background:

The matter in the O.A No. 145/2024; Friends Versus Union of India is related to the
littering/ dumping of solid waste in Koksar in District Lahual & Spiti in Himachal
Pradesh. In compliance to the Hon’ble NGT (PB) order dated 07.02.2024, a reply
was filed by CPCB (Respondent No. 3) on 08/07/2024 (Annexure-1). The CPCB’s
reply was considered during last hearing and it was observed by Hon’ble National
Green Tribunal in Para 6 of the order dated 12/07/2024 that “CPCB has also filed
the reply and learned counsel for CPCB has submitted that within four weeks the

effective steps will be taken to ensure remediation of the problem.

Hon’ble National Green Tribunal vide order dated 12/07/2024 (Annexure-2)

directed as follows:

Para 07: “Hence , we grant four weeks’ time to all the concerned parties to file their
response. We also give four weeks’ time to CPCB and HSPCB to file a report
indicating the action taken by them to remediate the problem. The status report will

reflect upon the issues raised by the applicant and noted above in the order”
2.  Action Taken by Central Pollution Control Board (CPCB):

In compliance to the orders of Hon’ble NGT dated 12/07/2024, the following actions
have been taken by CPCB, to remediate the problem:
A. CPCB issued a letter (No. CPCB/RD/CHD/NGT/110-111) on September
19, 2024 (Annexure-3), to Himachal Pradesh State Pollution Control
Board (HPSPCB), requesting for the current status of compliance with
the relevant provisions of the Solid Waste Management Rules, 2016
(SWM Rules, 2016), and the Plastic Waste Management Rules, 2016
(PWM Rules, 2016) along with a status cum action taken report regarding
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the issues raised by the applicant and noted in the orders of the Hon’ble

NGT:

. As the requisite information was not received, the Central Pollution
Control Board (CPCB) issued reminder to the Himachal Pradesh State
Pollution Control Board (HPSPCB) on October 1, 2024, vide number
CPCB/RD/CHD/NGT/124-125, requesting HPSPCB to provide a detailed
Status cum Action Taken Report (ATR) regarding waste management in

the region (Annexure-4).

. In response to CPCB’s Letters, Himachal Pradesh State Pollution Control
Board (HPSPCB) has provided status cum action taken report vide Letter
No. HPSPCB/WMD- 1/SWM/GP Koksar/2024/11877 dated 08/10/2024
(Annexure-5), with regard to the compliance of relevant provisions of
Solid Waste Management Rules, 2016 and Plastic Waste Management
Rules 2016 ( As amended) as given below:

1. Compliance Status of SWM Rules, 2016

« The Gram Panchayat Koksar has established a Material
Recovery Facility (MRF) near the Koksar (Dimpuk) and
Shredder & Bailer were found in place which is not
functional as there is no source of electricity/ power backup
for the operation of MRF site till 11.09.2024. Letter has been
issued to Sub- Divisional Magistrate-cum-Member
Secretary, SADA Keylong vide letter dated 12.06.2024 to
make necessary arrangements for power supply.

« No arrangement for the wet waste treatment has been
provided.

» No sanitary landfill site has been established.
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2. Compliance Status of Plastic Waste Management Rules 2016 (As amended)

= Plastic carry bags (irrespective of their sizes and thickness) have
been banned in Himachal Pradesh since 2009.

» State Board has carried out regular surveillance and inspections
in Koksar & surrounding area of Atal Tunnel to check littering/
dumping of Solid waste and issued challan amounting to
%43,000/- since opening of Atal Tunnel.

» Further State Board has imposed Environmental Compensation

amounting to

21,00,000/- on Gram Panchayat, Koksar as per orders of Hon’ble NGT
in OA No. 256 of 2013 titled as Abishek Rai vs State of H.P. & Ors.
Vide letter dt. 11.09.2024.

D. The information provided by HPSPCB was found to be incomplete and
hence CPCB has issued letter dated 16.10.24 to HPSPCB to take
necessary action including issuing directions to the local body, for
implementation of provisions of Air (Prevention and Control of Pollution)
Act 1981, Water (Prevention and Control of Pollution) Act, 1974, SWM
Rules 2016 and PWM Rules 2016 in the region. HPSPCB has also been
asked to monitor the progress of the actions taken by concerned local
Authorities in this regard, and submit progress report to this office. Copy
of the said letter dated 16.10.2024 is placed at Annexure 4A

The above status cum Action Report of CPCB may kindly be considered. CPCB will
abide by further directions, passed, if any by Hon’ble National Green Tribunal, in this

matter.
-
(Divya Sinha)
Scientist ‘F’
Central Pollution Control Board
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BEFORE THEHON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 145 of 2024

In the matter of:

Friends Applicant
Vs.
Union of India & Ors. Respondents
Index
Sr. No. Particulars Page
No.

1. | Reply on behalf of respondent no. 3 i.e. Central Pollution Control Board, in O
A No 145 of 12024 titled as Friends Vs Union of India & Ors. in compliance
of Hon’ble NGT order dated 07.02.2024

2. | Annexure- I A copy of the Solid Waste Management (SWM) Rules 2016.

3. | Annexure- II 1 & 2™ six monthly progress report in O.A. No. 606/2018.

4. Annexure- ITI Letter issued by CPCB to HPSPCB dated 04.04.2024, regarding
complaint /representation on unregulated waste disposal in Kokusar, Himachal
Pradesh.

5. | Annexure- IV Reminder letter issued by CPCB to HPSPCB dated 16.04.2024,
regarding complaint /representation on unregulated waste disposal in Kokusar,
Himachal Pradesh.

6. | Annexure- V Letter issued by HPSPCB to CPCB dated 07.05.2024, regarding
complaint /representation on unregulated waste disposal in Kokusar, Himachal
Pradesh.

7. | Annexure-VI A copy of Hon’ble NGT order dated 07.02.2024

Qi
(Suniti Parashar)

Scientist ‘C’
Central Pollution Control Board

Place: Delhi
Dated: 08.07.2024
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BEFORE THEHON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 145 of 2024

Friends Applicant
Vs.

Union of India & Ors. Respondents

REPLY ON BEHALF OF RESPONDENT NO. 3 i.e. CENTRAL POLLUTION
CONTROL BOARD (CPCB)

MOST RESPECTFULLY SHOWETH:
PRELIMINARY SUBMISSIONS

That I, in capacity of Scientist “C” of Central Pollution Control Board (hereinafter

referred to as “CPCB”), have made myself acquainted with the facts and

circumstances of the instant case due to the official capacity as mentioned above and

on the basis of available records, I am well versed with the facts and circumstances

of the matter and as such competent & authorized to make this response on behalf of

Respondent No. 3.

That, I have read and understood the averments made in the Original Application

(hereinafter referred to as “OA”) and at the outset it is respectfully submitted that all

averments/contentions/submissions made against the Answering Respondent in the

present OA are denied unless specifically admitted by the Answering Respondent.

That, CPCB is a statutory Board constituted under Section 3 of The Water (Prevention
and control) Act, 1974. It performs the functions under The Water (Prevention and

trol) Act, 1974, The Air (Pr d control) Act, 1981 and The E t
control) Ac e 1rf /e\een;)h%an control) Ac an e Environmen
(Protection) Act, 1986. /<7
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D. The Solid Waste Management Rules, 2016 are applicable to every Urban Local Body,
Census towns and Urban agglomerations in all of India. The relevant rules, which are

related to this matter are mentioned hereunder:-

Rule-11==Duties of the Secretary-In-charge, Urban Development in the
State and Union Territories
Rule-12==Duties of District Magistrate or District Collector or Deputy

Commissioner.

Rule-13==Duties of the Secretary—in-charge of Village Panchayats or Rural
Development Department in the State and Union territory.
Rule-19==Ceriteria for duties regarding setting up Solid Waste processing
and treatment facility.

Rule-20==Ceriteria and actions to be taken for Solid waste Management in
hilly Areas.

Rule 14 : The Duties as assigned to the Respondent No.3 namely Central
Pollution Control Board (CPCB)

A copy of the Solid Waste Management (SWM) Rules 2016 is attached as

Annexure I

Para-wise Reply on merits: -
1. That the contents of para no.l relates to the introductory aspects of the
~7=. applicant including establishment of Applicant’s organisation and hence

. 7 N\
-~

need no reply from this answering respondent.

L Sl

PR L . :
: /2.That the contents of para no.2 relates to functioning of Applicant
¥ . organisation and hence need no reply from this answering respondent.

3. That the contents of para nos.3, 4 & 6 relates to the geography of Koksar

village and hence need no reply from this answering respondent.
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4. That the contents of para no.5 relates to the Google satellite image of
mountains in Koksar depicting snow clad mountains even during summer

season need no reply from this answering respondent.

5. That the contents of para no.7-11 relates to the allegations over conversion
of extremely eco sensitive place to a tourist place and also alleges the
menace caused by tourists in the form of littering and waste dumping. The
allegations needs verification and thereby, no reply is offered by this

answering respondent.

6. That the contents of para no.12 is related to Rule 20 of the Solid Waste
Management Rules, 2016. This Rule has already been referred in the
Preliminary Submissions by the answering respondent. Clause (c) to (e) of
the said Rule are related to local body and hence need no reply from this

answering respondent.

7. That the contents of parano.13, 14 & 15 are related to allegations over local
body/ Koksar Gram Panchayat, wherein alleged failure of local body/
Koksar Gram Panchayat in framing the bye-laws for prohibiting visitors to

litter on the streets under Rule 20 (¢) and other allegations related to failure

=7, = of implementing the provisions under Rule 20 (d) & (e) of the Solid Waste

c}éncemed authority, hence, no comments are offered over them by this

' ‘--.L,,-/'" answering respondent.

e 2

8. That the contents of Para No.16 is related to the Article 243G of the
Constitution of India, wherein the applicant has highlighted the Powers,
Authority and responsibilities of Panchayats enshrined in the said Article.
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This is a matter of record and hence need no reply from this answering

respondent.

9. That the contents of para No.17 is related to the local body i.e. Gram
Panchayat Koksar, wherein the applicant has alleged the failure of Gram
Panchayat in managing, disposing and scientifically processing the massive
quantity of solid waste so generated from high tourists’ volume, as
obligated under Article 243G, read with Eleventh Schedule of the
Constitution of India. The allegations need verification. However, they
may be suitably replied by the concerned authority, hence, no comments

are offered over them by this answering respondent.

10. That the contents of Para No.18 relates to allegations of applicant about
failure of Department of Forests & Environment of Himachal Pradesh and
other agencies to conduct the carrying capacity as directed by Hon’ble
Tribunal vide order dated 05.10.2018 in OA No 218/2017. The allegations
need verification. However, they may be suitably replied by the concerned
authority, hence, no comments are offered over them by this answering

respondent.

U . 11. That the contents of Para No.19 relates to the visit of General Secretary of

‘ \ ";;,\ the Applicant Organization and his alleged observations with regard to the
, .) tremendous quantities of wastes of all kinds dumped in the snow-capped
! ’ mountains, springs and water streams all along on Koksar road. The

allegations levelled needs verification. Hence, need no reply from this

answering respondent.

12. That the contents of Para No.20, relates to the Order dated 16.03.2023
passed by Hon’ble National Green Tribunal in O.A. No. 606/2018 (in
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respect of State of Himachal Pradesh) , the relevant part of which has also

been also reproduced as under:

“51. In view of unique problems of States like Himachal
Pradesh and perhaps other hill States (North East, J&K and
Uttarakhand) in management of sewage and solid waste,
MoUD, NMCG, Department of Drinking Water and
Sanitation and CPCB need to
provide safe methods for sewage and solid waste
management suiting the climatic and topographical
conditions. This involves redffirmation of sewage
management through septic tanks/soak pits and FSTPs in
urban and rural hilly areas and carrying out processing of
wet solid (degradable) waste by appropriate means
including remediation of legacy waste. MoUD needs to

coordinate this activity for which the State may also take

=~ initiative. MoUD may also assist such State for identifying

{4 “\'...,\execution of projects or identifying consulting agencies

A )
ot}

| \giving designs etc. and execution is done by State

/5 /departments at local level.”

In this regard, it is humbly submitted that the Hon'ble NGT directed
MoUD to coordinate this activity. However, this answering respondent No
3, humbly submits that under Rule 20 of the SWM Rules, 2016, the criteria
and actions to be taken for solid waste management in hilly areas has been
specified/defined thereunder. It has specific provisions for siting of landfill
sites for disposal of solid waste generation in Hilly regions as per which
constructed of landfill sites in hilly regions should be avoided and transfer

stations should instead be set up in these regions. Landfill sites should be
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constructed in adjacent (within a distance of 25 km) plain areas to the extent
possible and should be constructed in hilly regions only if suitable
alternatives are not available. Further, Rule 20 of the SWM Rules has
specific provisions for framing of bye laws for SWM in hilly regions
including levying of solid waste management charge from the tourist at the
entry point to make the solid waste management services sustainable. Local
body are also required to convey the provisions of solid waste management
under the bye-laws to all tourists visiting the hilly areas at the entry point in
the town as well as through the hotels & guest houses and by putting suitable

hoardings at tourist destinations.

13. That the contents of Para No.21 is related to the Order dated 16.03.2023
passed by this Hon’ble Tribunal in O.A. No. 606/2018, wherein Applicant
has referred to Para 54 to 60 of Hon’ble NGT Order dated 16/03/2018
regarding compliances to be made by the Chief Secretary, Himachal Pradesh,
Secretary, Ministry of Housing and Urban Development, MoEF&CC, Gol,
Secretary, Ministry of Defence, Gol, DG, MES, DG, Defence Estates,

N \ Ministry of Chemicals and Fertilizers, Gol, Ministry of Agriculture, Gol,

\““ National Mission for Clean Ganga and CPCB.

ﬂ'hls Respondent No 3 humbly submits that Six monthly progress report has

.r"

-

/ "been received from Respondent No 2. The copy of the six monthly report of
R-2 submitted to CPCB is annexed herewith as ANNEXURE-II

e ‘/’

14. That the contents of Para No.22 of the OA relating to the allegations over
respondents in the instant OA of not complying with the aforesaid directions
of the Hon’ble Tribunal are not admitted and vehemently denied in toto. It is
humbly submitted by the Respondent No. 3 that the work of dumping,
disposal, segregation and processing of the solid wastes is related to local
body administrative authorities. under Clause (F) of Rule 11 of the Solid

Waste Management Rules, 2016.
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15. That the contents of para no.23 and 24 of OA relates to the representation
made by Dr. Sonia Muradia Sharma, a volunteer of the Applicant
organization on 17.01.2022, to the Chief Secretary, State of Himachal
Pradesh, Secretary, Ministry of Environment, Forests and Climate Change,
Member Secretary, Central Pollution Control Board, Chairman/Member
Secretary, Himachal Pradesh State Pollution Control Board and the Deputy
Commissioner, Lahaul & Spiti, requesting them to take necessary measures
to tackle the problem. In this regard, Respondent No 3 humbly submits that
vide letter dated 04.04.2024 this Answering Respondent i.e CPCB has
requested to Himachal Pradesh Pollution Control Board (HPPCB) for taking
necessary action and submission of action taken report. The copy of letter
dated 04-04-2024 is annexed herewith as ANNEXURE-III. Moreover,
CPCB has also sent a reminder letter to the HPPCB vide dated 16-04-2024.
The copy of reminder letter vide dated 16.04.2024 is annexed herewith as

.“‘.“"1‘?:\}ANNEXURE-IV. In response, HPPCB vide letter dated 07.05.2024 has

L

TN
% /,Qubmitted the action taken report in the matter is enclosed as ANNEXURE
e 14 ]

- [
]~/
,"/‘" »
P i
g /4

.
RS T

N e

16. That the contents of para no.25 is related to the response over the letter of
Dr. Sonia Muradia Sharma, a volunteer of the Applicant organization, as
brought out in preceding paragraph, by Chief Secretary, State of Himachal
Pradesh. Same is a matter of Record, hence, need no reply from this

answering respondent.

17. That the contents of Para No.26 is related to the Hon’ble NGT order dated
16.03.2022 in O.A No. 606/2018. Same is a matter of record and hence, need

no reply from this answering respondent.
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That the contents of Para No.27 is related to the representation dated
04.12.2023 made by applicant to various respondents seeking a number of
compliance including the compliance of Solid Waste Management Rules,
2016 in Koksar. In this regard, it is humbly submitted that the details on this

subject have already been submitted in Para 15 of this reply.

That the contents of the Para No.28 relates to the request of the applicant for
seeking Hon’ble Tribunal’s intervention in the instant matter. Thereby, no

comments are offered by this answering respondent over the same.

That the contents of the Para No.29-30 relates to compliance of the order of
Hon’ble Supreme court in Almitra H Patel Vs Union of India & Ors. and
Hon’ble Tribunal orders in OA No. 606/2018 and also provides for grounds
for filing the instant application. It is humbly submitted that, the submission
made in the previous paragraphs are re-iterated and are not repeated herein

for the sake of brevity.

In view of the above facts and circumstances, it is humbly prayed to the
Hon'ble Tribunal that the Hon’ble Tribunal may consider this Reply of the
answering respondent in the interest of justice and this answering

Respondent undertakes to abide by all orders/directions passed by this

(UESE
(Suniti Parashar)
AR Scientist ‘C’
"\ A Central Pollution Control Board

Hon’ble Tribunal in the instant matter.
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BEFORE THEHON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 145 of 2024

Friends Applicant
Vs.

Union of India & Ors. Respondents

AFFIDAVIT

I, Suniti Parashar, working as Scientist 'C' in Central Pollution Control Board, office
at Parivesh Bhawan, East Arjun Nagar, Vishwas Nagar, Near Karkardooma Court,

Delhi- 110032, do hereby solemnly affirm and declare as under: -

1. That I, in capacity of Scientist ‘C’ of CPCB, have made myself acquainted with
the facts and circumstances of the instant case due to the official capacity as
mentioned above and on the basis of available records, I am well versed with the
facts and circumstances of the matter and as such competent & authorized to

affirm this reply on behalf of Respondent No. 3.

2. That, I have read and understood the averments made by Applicants in synopsis,
list of dates, grounds and annexures enclosed with the Original Application and
at the outset it is respectfully submitted that all
averments/contentions/submissions made in the present Application are denied
unless specifically admitted by the answering respondent and are also borne out

of available record of the case.

Qo

\ DEPONENT

1z \Ronotow® ) o) g m'dsi.inm Par‘asara
\\ \ { i~/ *‘lq IIEFIU I”
W\ wes /2y Cantral Poi s

. g ollution Co
R S _,/ ;%nw\'ﬂm mﬁ%&?%
Sovr 0ss MIQEIM Forest & Ciimate vnange Govl.o”ndt'
‘;‘_,,/ e 5y "Che
Parivesh B! st Arjun Nagar
- 032 & ey
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VERIFICATION

Verified at New Delhi on this ......... day of July, 2024 that the contents of the
above reply affidavit are correct and true on the basis of the record of the case as

maintained in the day-to-day affairs of the CPCB. Nothing has been concealed

Supb>

DEPONENT

therefrom or mis-stated.

T Rev/suniti Parasara

dwitvs - 7 Scientist "C*

2 Central
/,'/' “:'n, =) lut _ Control B:?-trid
/i, M/o Envt. Forest & i/ 1., et o'm
[ > R B = = ey = ':G°V'-
{‘, = F'y "-. [ | H\L:)TED P.”v.°h Bhaw l:ﬂ?qst Arij T T
\ < _ fawr s _,‘?"Jun Nagar
\ NOTARY PUBLIC

GOVT. OF INDIA

“q JUL 7024

10
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T, A AR Sy gRE w3y

Fferg==T
7% f&==AY, 8 ==, 2016

1.3, 1357(3).—= 19 Aq19ee Taga 7w, 2015 FT T2T IR G & TAE, a9 AT JAqarg

TREdT HATAT T ATe=T 7, A.FLA.451 (1) @ 3 4, 2015 F A & o9+ 91 11, @E-3, 37
gT (i) ®§ ST ardE & wrte e o, e sae yatiEa g arer sarted safeat 8 99T o
Sferee (FEred 37 gArerd) A 2000 T AT Fod gU 3T ATSIAAT & FIT 319 STaf9rte Jeee =,
2015 3 TR &F T | 1S Taei 1 STafer shl T § T3 AT S AT AT 67 o)

ITH TSIl TTAAT ST &0 a3 54, 2015 T 3T FA7s T2 T,

Fratta srafer F oz s e FEet a7 greq syt 997 feoaforay 97 Feg 9Ty g1 95 'Y
T = fRaT T o,

Tgfeer (Ferr) wtafaaw, 1986 (1986 T 29) it &mr 3, 6 3T 25 FIT Y& of<paT &1 AT

FA g AT AT 316 A0 (Y 37 gormer) e, 2000, 39 ardr & e stfgeria w2 gu e &
StersToTt & Tger FohaT srr 8 a1 fohw ST T o fRAT T 2, T IRTE ST STTArSel T Weed FA 6
for ot e aamedt & erarfa

1. dftreq 7 oK W~
(1) == fRmt =7 wfereg 9 o safree yeem e, 2016 )
(2) T TSI § T THTE 6T AT & T gi |

1750 GI/2016 )]
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2. 9N gFT- ¥ o yos agdl e FEm, agdt g % o, ana F AT $iY et
ARLFT G TAT AITUT ST T, AT &A1, Aregi~a s Ty, AT 3 & T &=,
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A 2, o oA Toie =Jie], qiedreen, arroreas o7 Bt € s fe-smardi 29 sratare Sf== 0% anp
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2. “SETgeEt SRR’ ¥ sifSE ¥ oorara § Sfaw uerd A gew g e smafaa we
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3. "grfaeRr" & Formfeeta, o ggur REEer a1 ar wguer ey afuta gy R sgiEe % s=res
AT orgY TATHI ATFEFTor AT 31 Srferee & SHeheor o fAaer % Ioawardt et ser srfsrareor =iy
¥ TE ST AT

4, ‘Sifaw &7 @ quuiea quitre” & w7 U FaHE quRl JfwE g BE gaw sia T a3ea)
feahre: Ao & Aeiga foha ST 9T §;

5. “Saw e & o= whrar st & S s & 9o s 89 #7339 & o
TESIAT BT ST FTATH TaTe T SSTEHT STTHEA T AT a1l €
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AT &
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8. 'ATE wTAT # Sqfdree Saurew" & AT ¢ ¥ THF siavia sfEa 100 .. wfafew & 3w & afes
Afrte AR FXd & AT TAH Feald TR 6 (ST SrET IUHAL, ST TEhTe & [AAm a1
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freafammert, svxr afers deamsii, grEmEmEl, geal, arvsas: TraEre, aeel, & €al,
wefeaat o ger afast g sfdesa wae o 2;

9. "Iu-fafd" & wurhiw ek, SR g ST AfA i g areAtorT g, e sfeenTiaT arer e
T = T A THTET E & FATaT F A qIEETSEE a6 o, st A g
qf T &,

10. “STOMT TR & AT % HTSEEIY Y SITUET ST g1 TT TR ST erg st &t i 2;
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22.

"Saeefier Srafrse” T weTiRed, FTSs FET TR T FATAAFT ATHAT FT BISHT AL-SATATHATIT,
T-TA=HI, - 3T, T-TREFeAT 3 dATfAte fesa g Seer 1500 v ey aia
3.9, & =aw et ies a2,

“HPITEHTU” T ST TaTe FT GEASET STTHET Sqaterd i UFh Ut At gimar i €;

‘BRI’ T TAT AT AT FH AT & S IS FAT FA F o0 AT FAT w=@rar iy o wrd
T o o arRft =T o9 yaT e i GieET F YT g a1 Fdr €

“Hg YEERK & T Gias SHTeEt 7 st giEnarst § sfrated Sgat w1 ot w7
AT 37 ATINA, FET T FA % o0 F=dt AT & T F a7 SA7 F & & =9 H 1500 FFefr FAeT
T STfer AT qod aTer A¥-01a STAFHO ST FT-[A=H( 16 e T ITANT AT &;

"o wEER" & ST SAFH STt F YHERI F AfIEHaH FIA F forw faedy g2 qiaarst

FT TITIAT 37 IeATaA % &q § Faeqw @@= TR qriit S aiasra T Jfesq g arte
THERI AT A9 & T sraferses &7 =gaaw afag HAr 9E;

“RMueM” & sorer, ader ster, araeft a1 & Sguer a9 99t AT GierEt F AR R U & o
HAAT 1 7 o AffEse i 9% T80 F 3 AEieree 3 qrdee #Y [ithT T T F T,
TS AT TAGT AT T T A7 AT T2 g fHoem «fnm €;

o IRE®eHT A" F A FT T I HHIHE ATIACE] SIE Theh g0 Ue & TH, HteAreft &
AT AT, FoT RS e wgfua afsar snfy sfesa €;

"ER-EIR UG & HI, A, ATOods e, HEATAdl, Hemd I7 T o7 i AT
TRERT | FE aF ST 36 AT(AE AT HUZT FHAT A SEeh Said (ohell AamH T |,
FHTSIT AT AT AATEHE, T SAATHI, ATIOTSTH AT HEAWIG HFedad 7 TREA | a0 T Ja90
g1 a7 Tt srfafRa s & 3 sraforse w1 wargor A of s &;

U FUTAE” | - 20T Taiares o7 it Teft &7 FeT-Fhe |7 fo=1 srafaree afwa 2
3T o daid A= AT, I TAAFHNT ATIACE, TTE[ ATIAE ST FTEAFHT ATh 1T
T &A1TE AqTeree o 2

“gaur e’ 7 ST FeAET e & o fgidt w e e feEr 3 st F e &
T ot el e g ST Y T A i i g

"ReTRa SaTes TRE" & THRT ITTET % S{ad F1 % 3 d T T Af 52 & SAqHd Ta 4T &
form, GRS SoaTat S weTRed, oA, F iT FiEses Tl ST o R SeuTes o Scaaridd
Afar 2;

‘g’ & TET A€ T gt @ S S aaforse wee giEward et qerEeer g,
WETOT, HAGOT, TAHHT, TEHERLT, ITAT AT e Ade B srar 2;
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23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

"SR & = Rt qan/ererEr su-fateat & R F s F forg sutafeet & e srforse
ST AT STITArse JEHERTT F JATART A [AraerT giEaemstt aw FEe U HiAT i €

“qeU” T T REE F IUTag T oA g

“YEEA F ST STE SAIrSEl T ers, TAFLOT, ATAAT H [T, SUgor, ;v WS, Hed,
TET ST, TAA, FETE, IAS, T, THERO JAT e & qaterq o+t BrarsarT off 2;

“RAfSF” & UAT Sierse AT g ST S AT, [TAH0 T I Tal &, Tl 0 THrs T
FAr ATrerat 7 AT T g o MR o 2,

eI & I AT T SAASE AT 7 AT & F [ H 6 [0 T8 (LA HT
ST AT T8 Sfaaford Ssaaiga Siwar s 2

"SR A QUTEHF" T AN ATY, T UH IT AT SATIHY AT & ST TA=H0T
Tt f Fere, fFw o =dw 7 siadafed g

“Frenferas” & TAT 37 AT & S 3 9feree F ATeAW F AT 7 AreAw § Fomar g S sad
AT g2 A7 Hetera aresft 1 93 2;

"eT i R & St =9 et &y & O i e s Sgfeeae Sedee, W
AT, ST A9, ATSHT &7 ST qId o [Sfse TSat 3T €9 T &= | st Tt
AT IHHT Hre ot AT F TH1eT S, ¥ 2

At AT giaeT (THemas)” & UET T qfwid g STEf 1T SO 3" dOi9te A T
T a1 MW 2 7 afva #rE o= atfeaca a1 =86 7 TRt % G0 YITeed &ls oAi<h AT ATHHT ST
FIFAreE T THERO A7 e F T 37 9RaE™ a1 &1 & 0@ 39 46 & o0 s [ v
w2 # aft sitaer s RS smferse 999 ame, S|TT=re [ Eaondl ar wie J7
RS e F1 TfEha A=t qFe? g1 A & Af= doest § T, ges av
TAEFIT T 6T TAATCH T T AT

st fRefienor A srafdre” & A TET sratoree st & e gew Sttar grer averae sy
AR & e rsher Tt 3T ST a2
“gfET FT Y= @E" T UET ATET AT AEqcd ATHUT § ST UH ST ATATE F TgEaq & o giae w7

=T & A7 st war § s st s e s s fer g g #E g
srfeered =T arfereRaor off

"R UG | AFFT S AT T IHF IATEA & S (O TquTd =JY, T, FATAT 377
Tl AT T AEENT TAT AT 8 & A7 et §Ug 1&g a1 gt =iy e g fEfbiase Bt
AT AT | Feld HLAT, ISTAT AT Z2THT ATHIT g

"HERCU" T FTS AATIAF TOHAT (S I 216 ATIATE FH T4 ST, [ FAhd T 97 IoAar §
afvafta w2 %y % for garfora st At 2;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qARH" F AR ST AT HT AT FIHa T0 T&Tef IT IS T AU IIMGT T IcqTad i
F forT == ATt F &9 § gfiafdd s £ gt afesa g, SEE gor scaret # aae frr o
THT AT Tl [hAT ST TR,

“qafdeE" § SEi FEHE we9dq o7 q T dFEeadrd Sl g E 8 agi SHT e 9w e
ST AT A0S AT 7 i aror s 2;

"FEU A TOT (ARSTTH)" T S Aq(ATE, S ATReH, HES, T AT FEHH AT,

FARIATHT TaTAT o 9 S Aforse T FETHRT Faed, Fotet1ohor 3T Tgaw FTeT [rehT AT T 6
FTH IR T AT THATST T =eq T e AT 2;

"srafiree S ufde” T v SEE AN UET S ufirse WEwRwor qiveTal, S QA= v
st JeeReor & forT U A8t 8, | TS STuforse ofiv sretsha off i 2;

" R & Aot e AqfAse % Fiqw A qIAT MU A g, daar st ar
AN AT ¢, gaT & IET goll TeTheahe, gid, o1 qiEee, qeel T @aer, Tery 1 a7,
qrereita, Hawareft, AT T IS, Tad F TFUURET Ted TTavg TIEITar a9 TIvET +
TN o T HeeATHS I Aigd Twfeud qiaem § e aw [Aftw sratore sifa &;

“TATeET AUTAE” | AT T U Sy, FEresmE difery A1 AutE, SR, FRS, T
ofTe 3T FTT o7 THET FAITAL F THeAHT FA7 Tufrg Afewa

"I T =7 Rt § SUTaEg AET af e g

"oy SeTur" & TEERLO AT fAuer giegr wr ety % e qfvegs % forg wer wereor fBur ar
THATLUE AT AETAN T HYZ % TATT 14 AL F7 AT Fgoh Afwoq g

“QUEHEHTU” & SME AT(AL & ATHT Foeani qAiq St Ao quieree S a1 &Y

AT Aq19ce it Awrheor eraferee o Sfaeia T =horag sqferee, 17 O =T g
T AT AU, FTEAFT AT ST T T TR FSTHIwe ATACE, T THHFEAT AT(AT

o wfmior i freda sraforg off 2, v gerg o gor e afesa 2;
“YaT TSI & A, Toragd, &ea, e, a2, S e et af e €,

“Sq AFAT” T ST T AZSTH T AT AT T 3T TR S Td TR TR 37 Ao 2
T T 7T Afeaed & Tl &5 § Ioqe TqTeah ST, AT0oaT AATE, AT I,
G S TS AT TAT AT I—ATETE T AT, TeAT 7 TRIE, qg ATAT & gars T 4T
TS TTE, ST F0 A9190E, F 7 T safere, el smfore £ grese so=ha S
e sraforse s -sraforse, =6 sraforse, T =t emforse ot afa 2,

“gers FET T Wtda srafere & sy e et $i gaw S9 w0, witied, T,
&7, A AT T FHT TR GraeT § JHF HIAT AT 2

“Refiweor” & 53 Awisreor sraferg i1 ST Au=res it warft et § gfiafdd wear afema g
STET ag AT AT ST==ahe T ITT Tl HAT @ T HIY GIH, G-Feld [HIAT TAT G 3T
o 3o &
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49. “wrifasear & Y el A9, 9re 0, G T, WEST, qrasiad I AT G o Arasitae e
AT YT=ee &, et &9 F [T G739 A1 ©A ¥ w0 gHET qemr STt w G448 STIRT 6
T, T, HIGT, T TE AT ATTF a6 6 [GhT FLd IT Ivg, Teh €IT9 | AL I T S
A § A AT ATHIT & TS A Braral, T, SaTashe a97 UHT a9 o777 FHERT 98 S
o a7 ARt & § g 9wa g, ot € o ‘At e orssl i IR SATRfueE ' 9at i
HSTATA T&T AT A TEFA AT ST,

50. “sedfter Frg” T Tl AT AT 5T AT FT TAET FrE T AfHor gy S He v

AT o ATTAT & ST 316 ATIASE THERT AT F Tl AT TATAT AT GIHALT T2 S1F Aq196E
F fruer ¥ forg g vt §;

51. "SiqLer " F AU &1 F 3 AT T FIA Hl giord qraem i AT THER ST, T
fraere gfaem v srerfa amt a7 sramr & a7 9 § aftagy iy 2

52. "qfEgA" | 318 ATIATE AT a7 AT AT ITATRA SAAF ITATRA AT ATTATIT Hl Tk €I & FAL
o1 a7 flt wetafi =1 & g g Gt § f[Afdee =0 & afafea o sreerea afiag ot
S e, BET FAL A IO FT HT kA 6 o0 sargT wf e g;

53. "IuET 7 Y sratorse F witae, warafasw a1 Sfas steron ar gee § w9iaer £ afaRa s,
TR AT TERAT AT g e I A+ i frfashTea & \ar &1 w7 F3aT &,

54, "IUAIEAT " T S AT G, TREE THER 3T e FaATet v Iqersy FI At el T
AT AT T TToq Feed & AqTrse FAa a2 2 [ e o 2 9 afvra Gt afeaa g
srferaoa Fre sfenE g

55. ‘PR FFE M & FFll HT TINT FId g0 FFAEE H qURATdd FId s Jo e gtwar
AT 2

56. “srafdrse SfA=r” & =¥ =oeh siaeta afeafera &, 3o a9 T SaraETet atga yers =afs ar =aiet #1
T AT TAH AETHT T TAT I AETH T SO0 AT &, ST 316 AT IcT Fd &, AT

e

57. “srqfree it wAIGAT T VAT ArATHFHAT 7 AT & e e S eratorse #1 yaye [are,
Frdl, TOSTIN, THF, T T 3 Fvem o2 5o 33 B smr =ik e e @
FqATTEF refHawar i F-9200 | et & 7=gaad aiaar &t oo grm;

58. “aqfrg A AT & TAT ATh AT ATHAT FT THg AT & ST ATAL IcqEA * #q F T
ITATSIHIT TAT TAAFIT AT ST AL F HUGO 3HT AT g [Tahehl 0 IAhT SASHTaehT Arord
F4A o forw =g A7 3% eafaar & qreaq 7 oy & oo i, ey, yweheor a9r safdy

e wfaemat & aafors #v som § =i 9 F o9 gu E;

(2) == wEh O 9r=al oY 9&7 & o qiATud del (AT 497 §, T8q ST T3 a0 (J360) te=as
1986, ST (SgueT e siw fFe=r) sfaf==m, 1974 St (yguer fFamer sfiw e suae st

1977 a7 arg (ST Hamer i A=) srfemae, 1981 & 9RArua g, % o gl SIr qarerd Arefaaay
HE
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4, FfAST IAHATAT b Fdeq. TAF AT Icq=hel,-

(F) T T IO RT U TS F TEEET ST A9 TIE ATEret FAiq Ja A won, 47
ArsfwTorrT ofie o afEweng i & fiF srerr-aen et § wetlia F3 & a97-a97 1
AT ITFErRon gTer fAasr AT Stferg=mT % STqame I O T sraforst v Siierga sraforse o= arai a7
AT HUgHATA T HIUT,

(@) TN T U T qufiree 9 STHuLl T FEeaET TSt oAife 3 Icarat & fAAtaret av sie
TATTHAT T IUAsY FTS T AT & AT ST IRty gy a7 [efoa sugesra aveT arrft #§ qvh
ATTATE AT (T MR STOre & o7 gq1T 70 fod § I Term,

(M) EERTT H7 ey qtiree i 79F €9 § 94 o TEE § ASTd FT, 99 FAT 98 3ca+ giaT af,
3T IH HATT R e sraferee 2w, 2016 F AqER MIe™ Fam; &

(@) oo e & IO F IR e ST S it Fi srow & ahE § gus w9 & derhia
TR S THT THF T2 T [ g Raengame saa e s,

(2)  FIE AUTATE AT IHH FIT AT AT(AE HT ToAl, Gor ATASIH T, qATAT AT FTATLAT | 7
T, T SO 31T 7 T,

(3)  =r+ft sruforse et TR SUTeRAT B T AT FRI ST 319 AT(9cT T4 F forw v Herat
£ sufataat & ARt G s,

(4) FE =FT GBW T H FH T FH A9 w1 Gaw @ ey fEe wr g G fEEr
AT AT T T UF AT ARRAT & ATFH HT VAT il AT AT GHIUE AINIT Agl HIT | TAT
T AT UH AT HT AT Sd 92 AISE o TAHERL 0l sqGeqT FHOT AT TIFRd AT(ASE Fl
AT 3T GTRT AT STHTATSE T aTeT 0 AT TS HAGIT SATHHLIT Hl HIUT,

(5) U W (AT ST TR & SIET IeawT STIT9TSE ST Th Ter 9 {9ree w2 (FReaistaer) =iet,

i, fReat, YUy, At & e, aw a= Jrow, afeaay, wat ofe F o SwgE ar @ s uE
STFITee T TATHIT TTFEFTOT IR TAT AT STaforse SETor fEdT AT 97 A7 AT8e § STeR;

(6)  =A FEHEl F ATGHRT I A AE T UF a9 H G THT SAETH FHeATT T AT T ST
TTfersReor i Aeiert & == et | o AR s g smferse #r &\ a9 Fw 5, g oo
AFITeE T AAT-TAT qTAT | HIL FA H HEIAAT 3 TR0 TR F T raferee 3o1+ arat
ST2raT AT TA=ehl a6l HIaAT AT FO7 Sa-awmmoitT aforee 7 STgi aF §9a g TRET F w7
TETIAT, ITATA AT FUTES Fleh AAAT ATATHATAL o TR0 [Aqer= Fhar Srosm oo sraforse s=qmea
TTTEERE0T GTRT T THGT2d ATTSE STl T SATHFHLT [ (AT ST,

(7)  =A e & afegfa g f arg & UF a9 % #a7 5,000 39 He? F AfqF S5w arer a9t T
T AHETT T HEATT T TR0 il AR | 24 [HA|1 | To7 [[Afgd A=l g7 aferee i #d 97
B I FAT, T 0 70 sraferse iy SeRT-oren T qrt § SUg FEA H HgTAaT HEAT AT A=l w0 Fiaar
FEATHET FEN ST STTHAVNT ATTATE T Tl T T9 T TRET F G G, ITATRA T Fee Fh
FIET AT & T Faem B Smoem 9w eqforse s arigeror g 7o et srafore
FUEHATAT AT ATHHLI T FIT (23T SITUAT;

(8) =7 f=wi F wtegiea g it aNiE § U a9 & siaw ql ge #fiT WerRe T T fi
AW H 39 FFA0 § 797 @i A= g7 9free 7 #d 92 §20F HAT, TIF o0 T A6 Hl TT-
AT T § UG FA H ASIAAT HIAT TAT THAHVT AT T AR TATACE ISTH ATAT AIAT STrea
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TAAFDT BT HOAT AT | AF-rawaofir sraferees 7 Jgi g6 G99 gRT IRE & 387 q9riaq
ITATA AT FYIES HH AAT ATNHATHI F FT FHqer Ham Srusm| o sraforse s SrfeerorgmT
o7 Ao sraforse wrgaratsti AT srforsvor st faar srovm

5. T, 9 A AT TRAAT HATAT F Feded.- (1) THEL, a9 3T FAATg Taad Harad 397 §
= =T & e i Aidtedd % &0 It g A a4, T=@iEw, a9 #6iY J9ary 9 add Gy

T AT F AL Fextq AT AT AT T5T HT, oo [eterie afeemry onfeer g St 87
Hore AT FATZHTL T Gk & T o T g orori

(1) er&t A wemer

(2) arfior e waTerT

(3) THTIA UH IaTH HATAT

(4) F =TT

(5) FT TgUT T A

(6) T T=F TFUIT AT /T HF=0r AT, TR T
(7) o w7 FEERET F orgdt AT e, S g

(8) ET T T o ATHIVT TAFHTE AT, FHTIHA ZTT

(9) T eTedt TATHIT T, FHTUHA ZTT

(10) & STARTUET (HEH) gL, T EHH FIT
(11) THsTEETETes, Hremsars

(12) =1 oo faero=

2. TH FeR T AT FIHIT 31 9% 39 A0 F AT F7 Al FA AL [ Garwg w3 6 &0
U a9 § FH q FF TF I1< gRIT| TG0, a9 3T Fearg TRads §3re av @Fewsi i1, afs sraas 2y,
TSI T FRT| AT T TdF i a9 H TASRL0T TohaT ST

6. gt R W & wdeq.- (1) = T SATerT 1T AR T /9 S S5 F Tl F
a1y et & o a6 F4, -

(F) 3 AU TFIT AR FT G F (00 T[T T T FHhrar grr By 1w am a=w
HATAT ST AT ATHFHLON FTT Faeq T 219 Aaferee Jarerd qiars= e & Aarad &7 a9 § &7 § 57 UH

T SATATET TAAATRT HAT AT HTHE ITTT FHIA T TATE &,

@) == FEmt & At & e T gz e F S qrenfar F ary e § 59 qutore e
T ey A qur TS AT wAT, e sata sterse & e i i oft g

(M Trd S safores yege A ST Tedr orgdt Feaar Aifd 9% serid 3 yay % qay { T
T i 7o 1 FAE FTA H TS AT T ST ST FT ARG FAT 3T Ivg, TR T,

(F) S AU TAY HFEL H AT S AT HT AT a7 97 Todl T 2= Ferat &
TAAT FT THL F7AT;

() T AT 377 sr=r qureriRat s Tfereror 39T SiT IRt erar Awir AT W7
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() wHT ST AT AR AT HHRL A F (o0 BT AT Tefel T ST, H T &1 AL FHT
TR ohT Aehefieht weTasft fRrgia o afarrsrar feed sar R,

7. IAH AT, T SR S HATEd & Feded.- (1) Sava fernr aegfra frafater & areay &, -

(F) T FFREE % ITATL AHE | Fgraar IqAsd HIUIT, 3T

(@) e 3 o go T T Iuersd T 5 SaE FuM A g 3 W 4 I 6 H 7 IA F
SATATT | TETAE IATHT 6 AT FFEE 5 7 (AT FT Haee gArea gl

8. FY FATET, ARG THR F FdT - F1T HATAT THAT T & ATEIH .-

(F)  Furee & fAafawto ug e forg dvw A= sraer it a=hemas T8 S99,

(@)  FU M 9T FEE F ITIRT T TEET 39T,
(

M) AT TIEERTREAT AT ST ATIEE USHEET 51T Seariad uree &t orar = & o saRmeners
AT I,

(F)  FOEE H TOET FAT TE AT P G T FARE T STAR FLd TAHT FIE 6 ol § T
IATHI 6 ITART & AIT 6 (T FHT ARTEL0F Fgid ST Fam|

9. e =T F .- foe Ao s O % AreH | - (F) S SUierse 97 et s forse
q 1 TaT FE a1y 5t F Iearted fHera F e s ar yare Ratfa s,

(@) TH AT | T (O il GIE I [Saeor #9dl g1 Sl 431 & (o0 SA=ard aarus|

10. A iR THHRT SoIt ST FATET F Tdeq.- T SfT TATHONT FHSAT FqT HATAT THAT T 5
AT T -

(F) AU H FAT TQT HLA aTel IAT 6 [oT0 AAHTAAT FoI ol LTSS FTU; T

(@) TH AT & FoAT G&T H3A AT HAAT o (0 AT GieqSr AT T TETT HIT

1. TSAT AR 89 OSF &1 § g4 A & s g~ & wde.-

(1) T a1 99 T &7 | gt=g, a7 qgdt Gwe o =R seme F s ar Fees o
AT T % Haere & ATeaw § Merered e 3

(F) A FIEEF GEAG FUCACE TIGT K A H FA(ACE FAT qTA] 6 T 93T, T qgradr g i
qUTT TE1 digd TOETRAT % AL & T[T I 79 T &7 % &0 57 Afd i 36 AfAs Jae
O AT FEAT S 29 It it sferEET & ae § uw v it sty & fiaw agdt e e @ r
TCE ST AT Farere i ST T 9Tg<y F=aaT Sid & J9eT g,

(@) 19 AT TG & HAT H T A ST O T Fd THT AL | ST ATl AT T
AR T AT FTA TAT T AT 3T S ATFAE Tl T § AT ST 3 TG0 T B

At F AT FT FAIFd FA F [O0 39 Aqieree F A "deewi Foeraide § FHY, ST,

THHH, TEAT ST ATHATH ITANT 9T T &I,

@) o AT o Tor ot # FET FqA ATt UF Sraforse sugadaiel o qEEsm SN % AT AT S
HeFe? GIAT STTTACE T HF FHIA § [ATS TS TEeaqur JIHHT T ST AT SET i eraferee yarere sorret &
AOTATE FAT ATAT AT STATTATIE ATACE FAZFHATAT o U0l & a2 7 faega Antaets Agiq sy
T

(=) T FATe Tt gy =9 Rt o I & frareaas wy giRfeua wm;
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() T F gLl FroEr fowmT #r ag giRtea wwa % o A 397 & 59 ag & gewe S |
AT TEHERTU FrAeT AT A2 F TFH THE & (17 &1 Fogdl YA & q387 &, TsT AT §9 157 &3
H T T ol HIEET 1 § 3] ATTAE THERLU 32 e g erfud F3 & [ &g €;
(@ 219 e & forw yeewr s Agem givemd i w3 % forg v aw % siaw vy A &
FTEY ITYFT W AT TgATT T sreed AT FIAT ¥ Ire AT U =T T afafady a7 a9 vg
TTH ATSTAT AT & ATEAT | TA/AA 0 AT ST (G STANT a0l TISIAT) H LTI FHAT;

(@) ST T T AT % gl TS faWr A 7 gt s & o e AT & 200 F e
AT AT AT 5,000 7 HieT & (e &=he 6 A€ areAl T FrSFET AT ATIOITST, HIEATIF AT 7 -
e afEe % fore s aremT & 219 srafore & g, @, e ywewer F o uw et
oy fafeea o smar §;

()  TI9T St S, S §9aT, SRRE e & (GRTHH &l =49 a7 & Ale F FoT &aahed Hl
FH | FH 5 Taerd wAte AT 9T FeAT AT TAEFH0T e & for seferd #7;

(F) AW AR Smeme 97 et giear & 50 . /Y. (av srfge) it @ F st o arer orgd i
TR % THg & ATAT 5T CATEAHT AT Al TATIAT H GH 99T 31T UH TITEARL IHEHL0T &
oo T T HATI=T FEAT;

() TF AT(ATE F THGT § AZLT ST FHAT F a7ar AR TAT &q 92 qAIATE F JIFR Ud
TIEET AT THHHLIT shl SHTET HLAT,

(@) T 95U AEA A F qr ey Fa 5 2 qiafed 7 afege F S| vt TEHERr i [ee
TSl % 1T a6 ST ATE=d HeAT; 377

(3) AT FAT ATAT 3T AATACE o SATATAT 5 TSR 6 el § Teh ATSAT [F FLAT |
12. Far ARz a1 SEr e 91 SUgHR F waied.- 797 ot Sar afrge a7 @ FasFe a0
IR gL

F) = At & srfagEE f v § uw aw F fiaw s agdt fEm e F yerh wthe F P
e F A orer § =0T et &0 319 sierss Te6eheor a7 Haer et S @ # % oy

T 11 % @< () F A8 STIFT G4 I TgaTT TFT e Hl THT JATUIT,

(@) AT F JIAFRIO, THERLU, STAT Y F9e 92 U GHTEr § #7  F7 0« 99 § UF q%
AT AT o ST 7 QAT TR T S Ao a1 ARreaTiersT Tomed & e a7 w1 At
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TN ST T At g fAfed aeat 1 o F3;
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TS T ATAT T ATTAE HUZUHATA o T[0T & (T Ueh TOTeAT AT e AT,

() T FEAAT FHE T Al HL T, TS T ITASH FIAT ST TGIAT FL-HT L AT HIE
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(3.) =7 W T ATEGAAT A TG § TF 99 6 HaC T HAA0 % TS FHl GATEE Fd gU Iurareai
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oo amaT =i s weor giaer # wfg = % oo s
0.5 F3rs AT aAfaek i SEEaT arar a9t T arfdsn g
AT &0 T A0 T GIaersll AT THe 707 qraema o
TITIAT T & [o10 ITIFT EIAT Al TgATH|

(3) SE AT THERLT HAGT T FEAFT A0 BT HALGTH F | 9 ok
T T S|t 1 AT

(4) S FAFTRoii, =00 T, T8 A0, T A1, 7 | 2 99

TEFeHT TAT [ACHT SE afqel F7 & 92 TIE0 & &0
FAT F T Srafory IeaeAshaTail T e FHeAT |

(5) TIFFd AAT T UHA Fh T THEROT AT AU | 9 of
Tl T TRAgT A=gTiad atgal § qrrad Heav|
(6) | AT T fAeEE ferel w1 AT G, HIEW S| 0 o
ufag getea wT
(7) 100000 & =fars seeear ater gt e [EEt g 39 | 2 99
TS TEERT0r et it TATIAT FHEAT)

(8) 100000 & &9 SIHEAT a7 T AT e 7 g 39 | 3 99
AT THERTOT LT hl TATTAT HLAT|

(9) T FIEl F AT TAT AT GHER GG # FAT UH | 3 of
Faforse qforsat F Fqry-ATy Fonfea AiowT saforee F Fae= F
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oo 0.5 & a1 a9 Aferes it Seear aror Tt s [t
1T A7 % foro gieafera a7 v w7 7 2o

(10) | == ot % erefier srestTar srafore 3 fve % o 0.5 0= & 7 | 39

F i Ty T AT i SeEEET R g At e 3T
S0 T T T ETIAT

(11) T AT THCFT HET TAT HT ST ITATE FHIAT AT Ieg, SHATI 599

23. ST WOT GATEHIR R~ (1) Haterd T aEhTe A7 69 T &7 TATHA F T [amrai F7 T0F

AT AT = el A afegEar # aRE § g 99§ €AY Uh AT ST AT qi9id H T5
T o Aot daeT ot giv-

EX R 9 e
(1) (2) 3)

1. 5T % gt feewr /e e A F | ey, w3
GIEE]

2 TS TEHE & T AT GO0 &@FE @90 # | mey, q2
Tk T & sege ufte 1 s wiatater

3. TS TLARTE o TToTed [T T U gfafafer T, I

4. T, A AT AT TN HATAT, AT TR | ey, 2
T U Tiatrer

5. gLt TashTH |, ATd ALY T U STaieier qEET, T

6. TTHTOT T T, ATea AT &7 U T qEeT, Iad

7. FET ST fAE TS AT O At T, T

8. T Yy A S AT wgwer HEEer afata w5 | geer, 1w
T Tiatarer

9. AT SRR S a1 T TR T | gy, g
=T U Trare

10. TS T {T TR IS LER

1. ERIEIR AR EIRIE R FA R e RARUCIE MBI I e

12. STRTUTAT AT /Ag 4T FHETAT & &r FaTeer a3

13. AAfAcE AT ATAT/STATATE [AAFRIRAT AT 3 | Ta
AUTACE TAgA F 0 FH FA A e W
LR T AT e TrEmad #1 uE gfafate
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14. T[T AT Frs 1T &L IT IURM AT TS Fed arer | 9ae7
IREAR IR I RIDIE]

15. AT TAFHIT IR HT T A1 R

16. GRCERRERLE qa T

17. ST AYERE F e A9, FU FEnr & 9w | 9ee
o 7 T v gfafater

(2) = =Wt * Trarease & detaa asft i, 39 autore yeg qeeft Teg i T a9 FEia o

AT 2 T = AT F @ o aqia e % o e Sar e o e ae A
HqATE & % o0 TT Fq0T AATRH T T3F T2 A1 | FH & FF TF 5% Rl

(3)  wHter e it wfdat sraeass F13ATE ¥ 5T YguT fREEr S /s R atafy A snifva
ST

24. af¥F .- (1) Fiaem = s=rers g g0 a7 30 7% w41 299 @3 = [ § ey Fewm @
T Fare sweqa i STos

(2)  FThE T FEE w=T IV OH ST arus [ T a0 I e 4v yguw gt s

T AT T A7 7 ST &7 % gt o A F wart i ar agrferfes e i gom § w9 artersr
T % A9 7 FRATiernT ATET F A AT ST F AT gl eIy A F Amwe § sy %

T T AT AT 7 T3 a9 & 30 S AT IHE Tg STud HT |

(38)  FaTRufd, y® ST WEUW FIEOr A€ A7 wguer FEEw g, =W FEEt F Geraas oiw
ATITAT T T AT ST AT 97 it T Fars fi gafeg artus RAae w7 Vo # 33 w0l o7
T a9 % 31 FATS T Fatd TUT FHF=07 91 37 erg it e /ey sir weqa i |

(4) = YEu I A€, I H T FEE g 39 FEEt F A 6 Raia 9 uE a6
Tt fare ST Y STt S ergdy AT #ErerT siT qotawer, a9 Y Serary aReadT HAreT i AT
fererfRert & |rer wew a9 31 e | U iU i S

(5)  TATAE, A 3T AT TRadd HATAT FIT Fea i et afafa it s & & arius e &1
RGIERIET AERIRC I
25.  geleAT & RQ1E T - Pt 17 AT THAFLO0 AT FiAeT 67 A1 9T qH TIT T HE AT g

T T H, T GrAGT T TART AreaiT 7867 VI & =T it RO s [ 7 SR s [
ZIRT FHTEAT 30T STTURT 32 IAeT o TATL AR Tl AT, A IS &, ST AT ST
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agAT |
[ 15 (), (T=0),16(1)(€)(2.),16(4) 3€]
TR AT Wt & forg fAfRder
&, o 999 & g Aeee, -

(i)

(ii)

(iii)

(iv)

(vi)

(vii)

(viii)

(ix)

(x)

gty et F w1 sreed § formT g 21 sraforse yeeeheor o e qieremsit & ST #:34 &
T ST T ITAE FIAT STTUAT ST TH TAT T ATSH =T 67T ST

I 9TOT T ASTATIE, TAT AT AT % qr-ar2r =evrag S & =) T & 3td yoe &
Ty AfHeRfeTd o et g soan et femme o a2 w0 & 1 g2 #1989 9w
eyt o fFu s &t 3o § e e awor wre it F1 AT, UH 90 ity 9w w259 &
TEITE T AT g

W7 TIAT T FAT SATEATH hT STqfrse JEEheor FiAemsi w7 TI0T 7 & forw Fhar srosm - srera
ST STHERTIT AT 20T ATSTAT T T o ATHeA AT o6 =T § FATS JATTIA|

i wor T ergdt AT AT, W AT 37 Fed Tguer e 9 F Anteeft gt
AT EATfA 0 STa

e g w3 T, ST 99Ut F qfew § ST § €, 39 aet § fRu qu AEdet ®
ATAL | A [T ST

92 T FHH FH 20-25 FUL TF qAq9 F O [@E T F g2 0 AT A A 3T
FEIART T e o =7eorag O & "gff awor a9 e B smom

I 9207 = T4t | 100 Hiew, arera 7 200 Hiew, TSHE,  AEE S4l, qrasad ST 7
S A Tt & 200 Hex qor et av gars wg & 20 BT Y g aw g g, e
HTA H, 0 9207 & HT AR AT TIEw0/ag 8§47, SHT A /AT 2f, F AT TH07 7o
UTH FT A4 & d1e AAmaaa/garsag & 10 =i 20 Rt &t g+ siex waiiua BRam ST q9ar 2
T At Ste, JuH, Ageaqet srertE &, gagaeier 9rf-o g = & @ 100 a9t & 7T
TS ATE % HETHAT 6 37a¥ I 307 I % Forw et T2 &F S|

T T 3T S IS o ofverd T FAwameor & forw woreft &1 q9r2 s forwmr i i s
ST § QT AT STuaT)

T o STdfad & STerdh il SeATTId &THaT aTel 16 AT THERT qAT FEamor Fierem & e

7 ForTe T a6 ST J9TT @1 STTOAT| SHAT AL STE A6 THERLOT AT feqreor giae &
FA &5 o HaL THAT SATUIT| TR ST AT T ST TR FTET Hafed Tsd Tguor A=
TS & TLHYT | JTHAT &% qTHAT A1 9% Fham ST

Sg-Ffrata sfere #7 Aoem aag-awg 97 77 getaq Sa-ffeatta smfirg yeem [,
2016 % srqame T ST aREwens aferst 1 YU qu-qaT 97 IATHAEST TREwenT
ST o= TITAY (VG 3T HH-9T0F F=eq) =27H, 2016 F qare har sroam S-srafarei 1
Teed THA-HHT T TATHLAET S-a1rg (ererd) =9, 2016 F Fqae Hham S|
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(xi)

(i)

(ii)

(iii)

(iv)

(V)

(vi)
(vii)

(i)

(ii)

(iii)

(iv)

AT STHERTT T FIH T T AT AT SATATARTA AT ATHT A ATTETSAN & I AT Hl 7@ % (o0
T W TAA I S A1 F forw sreoms sereor gierer exvfea i srosfh

TTEHT A0 1 9 giaami & e % forg amee -

qfr X T 9% AR AT aTE 2 Y eRT A AT Argnt B R w, st
SITRAT TAT STATIT T 5 T T TR o6 (o107 =T ITIH TLATSIT AT ST

ATt 3T =7 Hef Y &7 qoh "o qRfea Fe % T ag= sheysiafs a= S a1 oy aars
STORT T ATEA T H=e % HT0T 4 FO HT IS & LHT ST TF

I 907 e 9T A 9907 F U A S arer sy i aidedt w2 o eratorg Aderor
e, stver waw % 0 e gEgr a9 Jguer Atded STe qigd ITER A 79
@ & T AT = g g T T=EE O I, THeRr @7 Aed w1 aar-sar
TET

I T T T ATT AT AT ATIAL HT HIAT ] ATOH 6 1T gHhieT, A GLET ITERL 3T 77T
qieremd, S off sraferd g, S e SR ST |

YIS T FATEST IAeTst (ATSHTT; FHEH 6 (10 /TR i Frremsi) SEr STATRArs i
TEST I T TATAAL, ST T & F0F 60 1d &, 70 STawrer SAaedqT 1 IEGr gl

i WTOT ST 9T FHIHAT T Y = Figd T et o S

afiags arger it T 3T TEE AT s F O qrerer R ST =7 TR ST /A A A
arrere fafatae ATt Fr T1 F2 * form fm srom

S AT F=TAt A A A Oof @1 9 I 9 F & fafAcet ¥ forg weve-

AT FT IF A ITH A & (70 I AL 7T I AT AT AT LT FHFEIFL T TN T
TU IqeAT 9Yal # Hgd AT SITORI | Srfere aut arer ey, gt Wt HFIFedl 7 AN Jal AT ST
THAT, H ThfeTsh IUTT TIATT SO |

STIFATST T bt AT T AT w1 faad & ofd # &0 7 &0 10 a9 g1, srfoa wetar = fHwior araeft
q 39 99T TF &F (AT STUAT & T T3 HFOeaT AT [T 1 el gy % o st

TEERLT AT TG T FT & S0

YA S & A BT & TF LA 9207 T I HIAEA 20 9t 6 {1 7 % oo s
HEgAq Sfiv ofiwer F ary 40-65 &Y #ET gr w1 weAad sravwr fEwr G srowm g awr
T o TATAT &1 T TTHT o dgTd &l (S99d e o forw It=a e arferat &1 fFmtor fRar smoam)
T T T F QT Bl S 6 TATT 6 AT AT ATLET Bl FATH F2A % [0 SATaq e
e fora StToam A straor Meafortea fafReer & sEm R, oriq -

(F)  sifaw s § 1x107 Fi/FET § FH F ITnAar QUi qied 60 F¥t i et g v

QrTrara [t & <6 sradres fugr & 72a g
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.

(@)  sraree e & ad F Faw 15 Tt i uw A v gri

(M) AT T % AT TEidser ureat At gig § graar A 7 qUEd F w9 wT & o
45 Tt T U FeIfa® T gt

IO fAATer & AFEE.- G 90 TETEAr § TgU FHEATH AR 6 B H A rEd T

ﬁq‘ll’ Eﬂ-@’ STQTT_C[-

(i)

(ii)

(iii)

(iv)

(ii)

THEE ST T &1 38 a7 e ofiw [T B s & |qaqgr s agE, s 99 =& 9

ot g1 ST 3w 3| satere et 7 e, qaagt 5o agra § Wi T gn Heras 3ot &

FH FIA AT Adal A 6 TEAT HT U JAT ATE AT FAGAT (et F F= 6 forg ff Toe 5o
TATE ATl % T T I AT ST

FUTAT AT &7 F MR T QA I - AT TOTer T A\t o=t sforg
THEEROT AT % eraforg srerar fAtAa sty A1 wawas amiE (9 i, s,
qIferer, Je, ATAL q, YT IIE 3T FIeATeF) F U aTel ATIAL HT A & [T TIF g
T IO TAT F (o gAaq Atz @A, v AT e saes gem o 1.5 e 9 oy
T ATAT TrASATSAN (THL ) Srr-aeam a7 fSen-fEafes area a1 sa+ gages R =
T (et e anfera g 6 90 |t 3 T E0ft T THHT Trrear ure 1x107 &i/FHe
H SATe Tl gT| ST |0 T ATIHAR &L, [(H A0 TIAT & (Fa AN 97 ITAH FE TS
TRt sroraT onTfara FY o STaeiers aed & ST & 7 | F° &1 Hie $= g

et & HUgw i evew a@fgd T weuw F oo wrawme o oSdsr et e,
F=-1 # Afd A9 i1 T #F79 F qe91q [@aihd a7 START § A0 0| 9207 T

AAtATTE areq | s #7 fRar smom Gl oft g | femes i ger ararawor § e awt
= sToEm

g AT A4S H FgA ATl A &l el AT, &, F&l, HiA AT qrend § Ta90 FLd & el o0l
FAFEAT T SATUIAT| T TZT 6 AT AT S AL F AT [T I 6 A §, qHeq A
STeT T FaTAd ITISERTOT GTT STiera Foham S|

S AT Al % fog Ads.-

TRt syfer syecor worer <t eTfud e o O, &5 § S ST [OTaT o6 AT AR Th T S ST
3T Iee WA § e & forg Rare # wat Srosm ¥ sw2or we ¥ aifer % 50 Hew F saw
S OTEAT T AY H AT A AT HTH, AT ST AHA-T4 Aa(e & S AEed €7 F
Hifex T ST e 7 gt g @9 & - S, S €8T & sfds @giod 7 20

ft oft woe (T St s =T | fea) F o qfi 9w e § #6739 ae-ae iy S &
STANT 9T IHAT I[OEAT I AT HIA 6 q18 (G THAT STUAT| Jidedd SIS & o0 b
oA &g Meteted fafder @my g, e -
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(i)

F.4. dmfiex ardTe  10500:2012, H@=w 2.2
(2003-09) Fiwfw @ur (R,
froa A FEa

(1) (2) (3)

(1) | R 0.01

(2) | FEfEw 0.01

() | #&HFw (Cré* F =T H) 0.05

(4) | 0.05

(6) | HEAEE 0.05

(6) | AT 0.05

(7) | 0.001

(8 | f

(9) | AT=eE, TN F ®TH 45.0

(10) | drw= (pH) 6.5-8.5

(11) | =T 0.3

(12) | T FSrar (uEtets F &7 ) 300.0

(13) | FiT=e 250

(14) | Pt 500

(15) | Serfers A (HeU=seu= & =7 #) 0.001

(16) | ST 5.0

(17) | A% (THA4 & &7 H) 200

it ary urerar H Al F R A, -

T AT T I GG FT FH B, TG DI ATEIAT T T e, AT I A0 I a8
U IATE TS AFET( I TATT 6 o0 T8 ST TOTAT Aigd S T2 39 FF507 Jorredt e
T ST G 207§ I B G@T & T T e A 6 q1 Arasied gorerdt § SEr
T o 94T 97 A= o sroem
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(ii)

(iii)

(iv)

9.

gy wor Tl u¥ e et {99 S g, e Sewes Jier (Tasue) & 25 siaea 7
sTtersh gl gl

Tt s wIeor Tt w7 SUgOr T & ST S A9Or 9 F ITART AGEAAT % SAHTE AT a1 e
it sy A1 A Soares # AT ST s, g W= 9 A Ser (F6m) fedr s
e WY AT § AT sty w9 & Aeht % forg a8t gret srosm afe st IUART AT S g9 T
2T ar o M &t st & STos|

I T I T ST T8 A T g qurEt & Rataa w1 & [idiedd S ot aiaedt
T UTECAT ST &5 & (o0 Feaid Tguer =77 a1 g fefed et & dqar grill

I 9 S« )X AU % g aMde- @R e e Aefeieg Akt F s

FAETI A AT FFTET SITUIT, FAT

(%)

(@)

()
(¥1)
(=)

(%)

(@)
()
(1)
(2)

AT w7 ¥ R o@rer aeedTer urel, S g9 AT seatasd arad & it 8, &
AT ST,

T UH TSI & g7 o 3eent st 30 &HT 7 Sfere Tl 7 21 A 9, I A0 &9 % *I% g
T A A

=R et # = o i % AT - G & g o e g

g % orovad # w9 FA & oI aate geed § Qreeraer AT S,

T WU HEEOr At AT wguwr [HEEer qetadt & oawee ' 9 99er e« At HE\r F
T A g & faewtaa o s

T WX S I TATEd <@ & g AMEE. — (1) G 930 2 i GE-0F 3@ w0 § FH
UEE AUT & forw Y STusft oiiw drertiors Aty 37 s@vd ST et & I<6 g, 87 -

T ST I (1 AGEAT 3T TATEAT M TATT T@AT, AR Hed TgAT AT qaH SULT 92 Al
LT AT AT THTT % THATT & ST T ST T HT AT,

TTEATTATE AT FEOT Ot 7 Wiefiedt FAT;

AT T H 3T T AT -5 il Al F2AT;

HTAHT % AT G FTI0T S HUGIT TOTAT T STALEAT 3 TATAT HIATI

UEE A9 AT FEI-TH AL F I8 98 T2 A T ST % ITAN I G99 F&AT AT 74T TR

T S & a § Ag AT FA 6 18 of G AT STo & S 3ds oY e oEr
FEraroor, AATEE AT e | g o7 gaT fewar it i 1€ 2

.

TETET & ¥ o Ry sy g wEE - TRl U a9 W S agl ® A yrteeer g

HEferd T e A7 Igu = ST F dqareT 7 309 A F sfaw FAaed & o B fi =
zA-Tafore ugfaat AaTs SOy AEeATierRT ITTEsReor Sasieawmauiiy Sta® Aqf F7 STIRT a9 &
T JEEReoT gEgmy w1d HO| T-Sasamaui g TH=H AT GIHET FT A0SO AT SITOT $i
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Trg QTAFIT & T SATee € § S ST AT ST T-SasTaam o SAqr9rg FT ITAN, TS aa1 a1

TETET U¥ IULH ST it qITS FIA % forw R SIrue) qgrey S § aAty i ure A /o B FwieAarsay
% HTLOT HEF I Tt AT ARTE % Ty IO o 970 0 Satry Fr faer dar St § ST wwor et §
o strom

A, QW HAAT AT B 4K AL TG FEAT - S AT F AAST 20 PIeg i A1 &#7ar L F A g

IqT U 3T ITIFT &9 & SN2 FohT T0 907 S AT &t ST % 918 SFH Afaiad saroree Tgi St S &,
Ieg 9 F Fogr ST =Ry i Mwferfe fEsredt 1 Si= 29 % a18 et it e =

(i) ST @A MY AT THERTIT FILT STTACE I FH FHIAT [o1eh a1 A0 AL =] 1 A1 (i)
* ATATY AT=B1aT H AATATET &l TET STTUAT

(i) 99 EreH T F @I T ARHA/ITAN | TG0 I 6 o7 318 i sawer a1 S
A | HATT ST TITICT AT | SA=BTad AT ST

(i) = (i) F ATAR ATAFT IUTAT (STATE ST T G TR HISAT H) 7 GG0d -5
T T i eniterd 3 % org wie-atr ai i Hepdor F3f # sr=ara|

(iv)  =her w2 a6 TiEeeiia T f 79 w71 F o ST #: avF 751

ST Il
[F= 16(1), (@), (2.),16(4) ¥€]
B FAIFAT ¥ THEHI AT MG F qAF
®. GIT F AEH.- FAT(AE THERLOT AT H T TTFHAVNT ATAE F THERLT g TRenai § 7

TS % ®F H HOIET TS G| H9e GF F g aTel TGO &l AHA & 3297 F HeAfated #1 9
TR ST Srrie

(F) I U IEAT AT (A STAAL FT AN % THEH § TF qH=T T@@ra 647 S0 Sigh a6
AT g1, ATIAL AUSTIUT §13 TH1 gall g7 AU ATS TAT HUST Gof | AT 74T 21 T Hearah
e 37 e gieeT a5 aga are dichag Al § e oY qer S agrd w1 TR wi
¥ AT o T AT AT ITAY FLAT ST AR

(@) e, wiErEaAr, Hawi, TeAT & @a< T AT & S 6l aThT S 7 53T & o0 a9 qagr=an
TLAT ST

(M) EEA T FARSTS AT TEALETT 6 HIHA |, AT AU T a5 ¥ QAT STUIT A A v sreqme
TEERLIT T AT TEATAT S T ST f (Qom § A0 Fi &t sagqear &t Srosty, S §957
& BTH-3Ta gl ST 9% T TEHERT TohaT ST,

()  TEHERIOT T F AHAT 03 T THRAT-T4 Aafrgi il Fad e a% geT [&Ar S[Tusr &Y &9

U THRET Al B fRAT SO g F AT, SO faeeaTet & wreas & At Srost 7
AR AT IF qATISF el 1 g 3har STo i dide 9947 § a7 e 9941 #7 saeSus
ITATEH, HE-STHERTIT o [oIT AT SITUIT| R F0T ©FAT H hael T TOHRATA 6 STafqg 997 STusr|
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(=)

(=)

=)

(%)

(=)

ST ST o A1 AT &5 IUrser FHXTAT ATUAT| AT ST FSTer AT 319 F=raet 7gt, 50 a3t

HET, orEsT arerar qurieE 107 SH/AES F FH g1, HT ST AT R § 1 F 2 9T @
BT SY (e AT dg! 9819 HT U FLd & ([T Sl AT GO AT T 5T gl

afaslt g S[urer it MEted w7 |7 widedd i ST THEROr §457 A qrgdt a4 97 T A=
#¥ gar i faem # srer i waer i € At =7 & = i s

TH T T F forg mre w45 § Meares w aRErfera T sosm

sfaw IoaT" @Te, FHA-HHT 97 AtegEd 3 e seer # siqsta fafAfey gt F eEe
BT

GTE FT AT AN GATHT T g @18 e & ou Fafeteag [t w1 @
STTUSIT, 3797 -

R 3w @re (TwdEr 2009) | R W GRF @@
(Tt 2013)
(1) () @)
st (frm/fmm) 10.00 10.00
=i (Fram/fam) 5.00 5.00
Frfr (Frem/frm) 50.00 50.00
e (/) 300.00 300.00
GIGINERIED Y 100.00 100.00
et (Frer/fr) 0.15 0.15
et (Form/Rmm) 50.00 50.00
sreart (Fer/fmm) 1000.00 1000.00
o s <20 20:1 F
fr=r (pH) 6.5-7.5 (1:5 =rer) arferpaw 6.7
THT, T HT Tfqerd, Afawad 15.0-25.0 25.0
Ve T (ITH/EHT3) <1.0 1.6 7 %7
FA ST FHTad, AT FIT 12.0 7.9
wfderd, =AaH
FA AT (TF & &7 §), 9T 0.8 0.4
ZIT Siaerd, =Iaas
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F Fiehe (215 ¥ =7 ) 0.4 10.4
T 3T wiaerd, =aaq
F TIFATHT (Fo3T F =T H), 0.4
AT T Wiaed, =Aaq
T T 9 | A qH
UES Fag T srareta
FOT ST

FT T F+7 90% AT, 4.0

et s BeAr § gEe
oAl =R

F T F9 90% ¥,

4.0 faefy srEue

BT TSIEAT =R

EEEil

TaTgHed (STUHTA-1 % &7 F),
T Fq

4.0

8.2

*JUTIH AT ool AT T ATAF AT @re (AW IATR) FTOITANT @I BEAT 6 forw wai v

SITUATT| T, SERT START G FEAT RT STTH & T4 s7qrei1 o6 forw v S =ehar 2l
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3 June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-
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1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. '"bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws' means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

19.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

"door to door collection'" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste”” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate'’ means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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38.

39.

40.
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42.
43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"'sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule'' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""'segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

""solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. “waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development

2) Ministry of Rural Development

3) Ministry of Chemicals and Fertilizers

4) Ministry of Agriculture

5) Central Pollution Control Board

6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation

8) Rural Development Departments from two State Governments by rotation

9) Three Urban Local bodies by rotation

10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and
(b) provide appropriate subsidy or incentives for such waste to energy plants.
11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

®) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(Q transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30™ April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31* May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30" April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

®) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

“4) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. l[identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary] 2 years
landfill facilities

4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. |Ensure door to door collection of segregated waste and its transportation in 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. [Setting up solid waste processing facilities by local bodies and census towns 3 years
below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the] 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. [bio-remediation or capping of old and abandoned dump sites Syears

23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31*day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

@) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No Parameters IS 10500:2012, Edition 2.2(2003-09)
i Desirable limit (mg/l except for pH)
ey @r 3)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200
¥ Criteria for ambient air quality monitoring.-

@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

@iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE II
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(c) In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 10~ cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum
Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum
Total Potassium (as K,0), percent by 04 -

weight, minimum

Colour

Dark brown to black

Odour

Absence of foul Odor

Particle size

Minimum 90% material should pass
through 4.0 mm IS sieve

Minimum 90% material should pass
through 4.0 mm IS sieve

than

Conductivity (as dsm-1), not more

4.0

8.2

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey (©)) 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 Eli;);l(qrellnglj;:)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 0.2
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the

quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste

treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ (2 3
Particulates 50 mg/Nm’ Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|
equivalence values to arrive at total toxic
equivalence.

Cd + Th + their compounds 0.05 mg/Nm’® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.
Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As +Pb+Cr+Co+ Cu| 0.5mg/Nm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(63) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of.......

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

Authorisation required for setting up and operation of the facility
(Please tick mark)

waste processing
recycling
treatment

disposal at landfill

Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(ii)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate

(iv)Measures to be taken for prevention and control of environmental
pollution

(v)Measures to be taken for safety of workers working in the plant

(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)

Disposal of solid waste

Number of sites identified

Quantity of waste to be disposed per day

Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation

Methodology and operational details of landfilling

Measures taken to check environmental pollution

Any other information.

Date:

Place:

Signature:

Designation
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Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

P . Yes/No
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %
Manual sweeping 7
. . %
Mechanical sweeping 7
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart / tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m® bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots

Number of bins cleared

Frequency INo. of bins

Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

'Yes/ No

(if yes, add details)
No. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting

of SOLID WASTE

%
(%) of Mechanical
lifting %

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

INo. Trips made

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

Frequency of transportation of waste

IFrequency (%) of waste transported
Daily

IAlternate day

Twice a week

Once a week

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily %o
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted

88



[ 9 HI-@vg 3(ii)]

e 1 oo

79

Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Waste to Energy technology

such as incineration, gasification, pyrolysis or any other
technology ( give detail)

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Co-processing

Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms
Distance from the nearest habitation kms
Distance from water body kms
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Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes/No
Whether Weigh bridge facility available Yes / No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site 'Yes/No (if yes, attach details)
Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Yes/No
Provisions for gas venting provided 'Yes/No, (if yes, attach technical data sheet)
Provision for leachate collection 'Yes/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : |Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan /Attach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15 Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules
16 Mention briefly, if any innovative idea is implemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.
Signature of Operator
Dated :
Place:

Form -1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR [DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
5 Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd
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Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source p
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
%
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

83
Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered
days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
(%
(%) of Manual Lifting of solid waste o
(%

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader
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Frequency of transportation of waste

Frequency (%) of waste transported

Daily
IAlternate day
Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
\Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

'Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

IBio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill site is fenced Yes/No
'Whether Lighting facility is available on site Yes / No
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'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

IAttach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management ofj:
solid waste in the State/Union territory under these rules

4. [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  [|Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  |[Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No.

Plant Location Status of operation Power generation (MW) [Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No.

Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:

Form - VI

[see rule 25]

Accident Reporting
1. Date and time of accident
2. Sequence of events leading to accident
3. The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:

and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveeiiiieian..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Annexure - I

No. No. UDA2®s/2017-1v )

Government of Himachal Pradesh
Department of Urban Development

From
The Principal Secretary (UD) to the. .
. Government of Himachal Pradesh
To N
The Registrar General
National Green Tribunal
Faridkot House, Copernicus Marg
New Delhi-110001

Dated, Shimla-02, the | b—\4 2024
Subject:- 1** and 2" Six Monthly Progress Report in O.A. No. 606/2018,

Sir, ,

In compliance to the directions/order dated 16.03.2023 passed by
Hon’ble NGT in O.A No. 606 of 2018 , I am to enclose herewith the 1% and 2™ six
monthly progress report with regard to sohd and liquid waste management in respect

of Himachal Pradesh State, please .

Yours faithfully,
(Prabodh Saxena)
- Chief Secretary to the
Govt. of Himachal Pradesh
Enclosure-As above, dated Shimla-171002,the 2024
Copy to :

1. Secretary , Ministry of Jal Shakti , Govt. of India , 1¥ Floor, Major Dhyan Chand
National stadium , India Gate , New Delhi-110002.

2. Secretary, Ministry of Housing & Urban: Affairs , Nirman Bhawan, New Délhi-
110001.

3. Member Secretary, Central Pollution Control Board , Parivesh Bhawan, East Arjun
Nagar , Delhi -110032.

4. Director General, National Mission for Cleéan Ganga, Department of Water
Resources , River Development & Ganga Rejuventation Minsitry of Jal Shakti ,

v Govt. of Indla New Delhi-110002.

5, Adviser, PHEE, CPHEEO, Ministry of Housing and Urban Affairs Nirman

Bhawan , New Delhi-110001.
-
Chief Secretary to the
Govt. of Himachal Pradesh
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1st Six Monthly Progress Repdrt in 0.A. NO. 606/2018 in respect of Himachal Pradesh

Progress Report of Sewage Waste Management in H.P.

As per the directions issued during the personal hearing on 16.03.2023, the Status
of Sewerage generation and treatment has been reviewed by Chief Secretary,
GoHP. Further, Principal Secretary (JSV) is also reviewing on monthly basis. The
execution of Sewerage Schemes have been severely affected due to unpredicted
_‘heavy rains in the month of July and August which cause hindrance in execution of
work, Sewer network was badly damaged and site have been flooded and damaged
which slowed down the progress of work.

Brief is as under:

Status As on March | As on | Remarks

: 2023 August 2023
Total No. of ULBs in the State | 61 61 N -
Total No. of installed STPs/| 67/36 67/36 | -
ULBs with STP facility
Sewerage generation in MLD 91.95 v 91.95 -
Installed Capacity of STPs in | 114.80 121.903 -
MLD
Sewage inflow in MLD 79.61 83.217 -
Excess installed capacity 22.85 29.953 -
Gap in treatment 12.34 8.733 -
Although, overall adequate capacity is available, however, there is a gap of
iz.ls MLD in 32 towns. ]

During the review meeting held with Chief Secretary (GoHP) on 25.05.2023, the
following directions were issued:

L. Ring Fencing of Rs. 50.00 Cr.:The Pr. Accountant General (A&E) HP has given

in-Principal approval to District Treasury Officer, Capital Treasury Shimla vide
letter No. T.M./8-1/PLA/2023-24/1601-08 dated 30.08.2023.
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2. Progress of Setting up of STPs to address the gap in sewerage management:

Despite unprecedented rainfall and landslides, the significant progress has been

made in setting up of STPs. JSV has targeted to complete STPs in 9 Towns by March

2024. The Comparative progress is as under:

Sr. | Location of [Current |Capacity | Status as on Feb -2023 | Status as on August -
No. STP Gap in (in | 2023
2023 MLD) | Netwo | Physical Progress | Netw STP
rking (STP) in % age | orkin
up to Feb. 2023 as g
reported from
__concerned EEs
Civil Mech Civil | Mecha
anical nical
1 Gagret 0.42 3.14 - 95% - 97% | 100% | 97%
2 Rewalsar 0.13 0.35 - 95% - 73% | 96.5 | 97.5%
(Chalahar) %
3 Chowari 0.24 1.1 - 95% - 75% | 100% | 95%
4 | Santokhgar 1.18 2.5 - 80% - 0% | 85% | 85%
h .
5 Mandi- 1.09 6.28 - 41% - | 53% | 2% | 25%
(Raghunath ‘
ka Padhar&
Khaliyar) :
6 | Chamba 0 087 |- 80% - 75% | 97% | 97%
(Parel) ’
7 | Dalhousic | 0.7 27 - 35% -~ 9T% | 85% || 80%
‘ |
8 Parwanoo 0.27 1.00 - 20% - 65% | 75% | 65%
Zone-I1 |
9 | Dharamsha 0 0.95 - 90% - 76% | 100% [ NA
la '

The efforts are being made to complete the above STPs by March 2024.
Further, 4 Nos. schemes have been approved under AFD and it will reduce the gap of
8.78 MLD by March 2026.
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More efforts are being made to reduce the gap in 10 towns for which planning
have been made and sent to Government for approval of CSAPs-Used water Management
under SBM (U)-2.0 and if approved, it will further reduce the gap of 6.15 MLD by
December, 2026. |

3. Sewerage connections:
Urban Sector: Total 44935 connections have already been released upto March 2023.
Jal Shakti Vibhag has released 605 No. connections by August 2023. Total released
connection till August, 2023-45540 No. ,
Rural Sector: Total 1455 connections have already been released upto March 2023. Jal
Shakti Vibhag has released 133 No. connections by August 2023. Total released
connection till August, 2023- 1588 No.

= W
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Progress Report of Solid Waste and Legacy Waste Managpment ip urban Sector.

As per the directions issued during the personal hearing on 16.03.2023, the status
of Legacy Waste and gaps in Solid Waste Management has been reviewed by Chief Secretary,
GoHP. Further, Principal Secretary (UD) is also reviewing on a weekly basis. Accordingly,
necessary directions are being issued to eliminate the gaps. The ULBs have made its sincere
efforts to eliminate the gaps and clear the Legacy Waste. Here it is worth mentioning that
work of disposal of waste and clearance of legacy waste has been severely affected due to
unpredicted heavy rains in the month of July and August which cause hindrance in
mobilization of equipments and machineries and sites have been flooded and damaged which
slowed down the process of treatment of waste and transportation of RDF to cement plants.
Further, due to natural calamity all Govt/ ULBs machineries have been engaged in
rehabilitation process which is underway in the State. Despite of all above, the progress made
in the last six months is as under:

Solid Waste Management:

(TPD)

(Wet:201 & Dry:146
18)

Status As on March 2023 | As on August 2023
Total No. of ULBs in the State | 61 61

Total No. of Wards in the State | 558 558

Quantity of MSW Generated 365TPD 365 TPD

-(Wet: 201 & Dry: 146

Inert: 18)
Quantity of MSW Collected 365 TPD 365 TPD
(TPD) (Wet: 201 & Dry: 146 | (Wet: 201 & Dry: 146
Inert: 18) Inert: 18)
Quantity of MSW Segregated & | 365 TPD 365 TPD
Transported (TPD)
Quantity of MSW Processed 352 TPD 359 TPD
(TPD)
Gap in waste processed (TPD) 13 TPD 6 TPD
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F:Legacy Waste Management:

-

A

. # | Details | ' As on March | As on August.
2023 2023
No. of Legacy waste dumpsites [16 16
Quantity of legacy waste dumped at |263641.00 | 263641.00
dumpsites
—in Tonnes
c Quantity of Legacy Waste Cleared at | 83311.28 122603.27
dumpsites
—in Tonnes ,
d | Quantity of Balance Legacy Waste at | 180329.72 141037.73
dumpsites
- in Tonnes _
e No. of legacy waste dumpsites cleared 02 04
(Bilaspur, Sunder Nagar, Sarkaghat and
Rewalsar)
f | No. of legacy dumpsites where bio mining | 14 12
has
commenced
g |Timeframe for clearing all legacy | March, 2024 | March, 2024
dumpsites

*Legacy Waste cleared w.e.f March to August 2023 =39291.99 Tonnes
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Progress Report of Solid and Liquid Waste in Rural Sector

291

As per the directions issued during the personal hearing on 16/3/2023,
the status of Legacy Waste and gaps in Solid Waste Management has been reviewed
by Chief Secretary, GoHP. Necessary directions were issued to the field agencies for
taking up activities under Solid Waste Management (SWM) and Liquid Waste
Management. Gram Panchayats are doing their best to gear up the progress under
Solid and Liquid Waste Management (LWM). Due to the unpredicted heavy rains in
the month of July and August the progress under SLWM was severely affected.
Moreover, due to natural calamity all Govt. machineries/ GPs were engaged in

rehabilitation process, which is underway in the state. Despite of that, the progress

made in the last six months is as under :

Status Target | Ason March | As on August
2023 2023
SWM
No. of PWMU established 88 28 8 (‘under
construction)
Total 28 +8 =36
No of Segregation - cum -Storage 3615 654 1305
Shed
LWM
No. of Retrofitting single pit to 48
Twin pit Toilets
Adding Soak Pits to Septic Tanks 2
Households having Soak pits/ other 2344 - Soak 16963 - Soak Pits
disposal of Grey Water Pits 290 — Leach Pits
140 — Leach 133 — Magic Pits
Pits
52 — Magic Pits
Community soak pits 2382 4352
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Progress Report of Sewage Waste Management in H.P.

As per the directions issued during the personal hearing on 16.03.2023, the Status of Sewerage
generation and treatment has been reviewed by Chief Secretary, GoHP. Further, Additional‘ Chief
Secretary (JSV) to the GoHP is also reviewing on monthly basis. The execution of Sewerage Schemes
has been severely affected due to unpredicted heavy rains in the month of July and August which <::aused
hindrance in execution of work, Sewer network was badly damaged and sites have been flooded and
damaged which slowed down the progress of work.

Brief is as under:

Status As on March | As on August | As on February | Remarks
2023 2023 2024

Total No. of ULBs in the | 61 61 60 NP Anni has de-
notified by the

State | _ Govt.

Total No. of installed STPs/ | 67/36 67/36 72/40 Installed Capacity

. N increased by

ULBs with STP facility (8.16 MLD) in 5

. ULBs under JSV.

Sewerage generation in MLD | 91.95 91.95 93.86 Due to increase in
population since

(Year 2024) September 2023

Installed Capacity of STPs in | 114.80 121.903 137.163 Increase = in
capacity of 15.26

MLD (Year 2024) MLD since,
August, 2023
(8.16 MLD of
JSV & 7.10 MLD

, of SJPNL)

Sewage inflow in MLD 79.61 83.217 84.077

Gap in installed capacity | -22.85 -29.953 -43.303

(Minus sign indicates no

Gap) -

Gap in treatment 12.34 8.733 9.738 ' The gap on
account of
connectivity/ HH-
sewer connection
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During the review meeting held with Chief S&ggy (GoHP) on 25.05.2023, the following dire"_ctions

were-issued:

1

t

Ring Fencing of Rs. 50.00 Cr.: In this context it is apprised that as per the commitment given in the%
Hon’ble NGT the Personnel Ledger Account (PLA) to Ring Fence Rs. 50.00 Crore earmarked for'}

Sewerage Schemes has been opened in the month of November, 2023 by the JSV. This ring t-?encedg

budget amounting to Rs. 50.00 Crore which was allocated for Sewerage Schemes during tHe F.Y,

2023-24 had been fully utilized. Further this year also (24-25) the state has kept an allocation of*

about Rs 90 Crore for completion of sewerage schemes through Jal Shakti Department.

Progress of Setting up of STPs to address the gap in sewerage management (w.e.f 01.09.2023-%

29.02.2024:

'

Jal Shakti Vibhag:- Despite unprecedented rainfall and landslides, significant progress has been

made in setting up of STPs. JSV has targeted to complete STPs in 9 Towns by March 2024. The

Comparative progress is as under:

Sr. | Locationof | Gapin | Capacity | Status as on August-2023 | Status as on Feb-2024 | Remarks
No. STP 2023 (in
MLD)  I'Netwo STP Netwo STP
rking : rking
Civil | Mechan Civil | Mech
ical anical
1 Gagret 0.42 3.14 97% 100% 97% 99% | 100% | 100% STP
commiss
ioned
2 Rewalsar 0.13 0.35 73% | 96.5% | 97.5% 90% | 100% | 100% | STP
(Chalahar) ' commiss
ioned
3 Chowari 0.24 1.10 75% | 100% | 95% | 75% | 100% | 100% | STP
: commiss
ioned
4 | Santokhgarh | 1.18 2.50 0% | 8% 85% 0% | 90% | 80% | STP will
be
commiss
ioned by
30.04.20
24
5 Mandi- 1.09 6.28 53% 72% 25% 57% 78% 55% | STP will
(Raghunath ' be
ka Padhar & commiss
Khaliyar)., ioned by
Decemb
er 2024.
6 Chamba 0 0.87 75% 97% 97% 85% | 100% | 100% | STP
(Parel) commiss
ioned
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7 | Dalhousie | 0.70 270 | 97% | 8% | 80% | 100% | 100% | 90% |STP
commiss
ioned

8 | Parwanoo | 027 100 | 65% | 75% | 65% | 65% | 80% | 65% | STP will

Zone-II be
commiss

iqned b}*l

31 .07.2(?

24

9 | Dharamshala 0 0.95 76% 100% | NA 80% | 100% | 100% STP I
‘ Commissi

oned °

Earlier there was a gap of 22.15 MLD in 32 towns in year 2023, Now on Feb 2024, the gap has been

reduced to 21.36 MLD in 28 Towns by installation of above 5 No. STPs in 4 Towns. The reduction in~

gap has been affected by non-availability of requisite funds under Sewerage head and huge damage due’
to unprecedented floods. Efforts are being made to complete the above remaining STPs.

Further, more efforts are being made to reduce the gap in 13 towns for which City sanitation Action Plan

under SBM (U)-2.0 has been approved which will further reduce the gap by December, 2026.

e Shimla Jal Prabandhan Nigam Limited:- The comparative progress is as under:-
Sr. Location of | Current | Capacity | Status as on August -2023 Status as on Feb-2024 Remarks
No. STP Gap in (in
2023 MLD) "Netwo Physical Netwo STP
rking Progress (STP) rking
in %
Civil | Mechan Civil | Mech
ical anical

1 STP Malyana | No Gap 8.42 - 100% 100% - 100% | 100% STP
Complet

ed

2 STP Dhalli No Gap 2.26 -- 100% | 100% - 100% 100% STP

i Complet |
X ed

3 STP Lalpani | No Gap 18.10 - 97% 83% -— 98% 95% 'STP
partially
complete

d

Efforts are being made to complete the STP Lalpani by April 2024.
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S. Sewerage connections:

. ®Jal Shakti Vibhag
Urban Sector: Total 45540 connections have already been released upto August 2023. JSV has

released 1000 No. connections by March 2024. Total released connections till February,2024-4654pNo.

436 |

Rural Sector: Total 1588 connections have already been released upto August 2023. JSV has réieased
261No. connections by March 2024. Total released connection till February 2024-1849 No.

~ e Shimla Jal Prabandhan Nigam Limited:- Total 34156 No. connections have already been released

upto September 2023 and same connections till February, 2024.
The performance of existing STPs in the State of HP is at Annexure-A.
Further special efforts are being made to improve the compliance status of STP’s by constructing additional

infrastructure in existing units as well as new units are being planned, in heavily loaded STP’s.

Progress Report of Solid Waste and Legacy Waste Management in urban Sector.

As per the directions issuéd during the personal hearing on 16.03.2023, the status of Legacy Waste and gaps
in Solid Waste Management has been reviewed by concerned Administrative Heads at their level. Further,
Principal Secretary (UD) is also reviewing on a weekly basis. Accordingly, necessary directions are being
issued to eliminaté the gaps. Here it is worth mentioning that work of disposal of waste and clearance of
legacy waste has been severely affected due to unpredicted heavy rains in last monsoon season which caused
hindrance in mobilization of equipments and machineries and sites have been flooded and damaged which
slowed down the process of treatment of waste and transportation of RDF to cement plants. However, ULBs
have made its sincere efforts to eliminate the gaps and clear the Legacy Waste. The progress made in the last

six months is as under:

Solid Waste Management:

Status As on August As on February Remarks
2023 2024

Total No. of ULBSs in the 61 60 NP Anni has de-

State notified by the Govt.

Total No. of Wards in the 558 551

State

‘Estimated Quantity of MSW | 365 TPD 375 TPD The estimation has
been revised keeping in

Generated (Wet:201, Dry: 146 | (Wet: 206, Dry: 150 | vio  fhe  csmmny

(TPD) & Inert: 18) & Inert: 19) growth of population.

1

|
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Jstimated Quantity of MSW | 365TPD  2@@ | 375 TPD The Segregation of dry
\%ollected and wet waste is
- (Wet: 201,Dry: 146 | (Wet: 206, Dry: 150 approx. 70 to 80%.
({TPD) & Inert: 18) & Inert: 19) ?
Quantity of MSW Processed | 359 TPD 368 TPD
(TPD)
Gap in waste processed 6 TPD 7 TPD
(TPD)

The ULB wise waste processing data is annexed as Annexure-B.

In case of Municipal Council Manali, it is submitted that a Waste to Energy (WTE) Plant was set u[; through
M/S Next Gen. Chemicals for 35 TPD capacity, for which an agreement was executed between M.C, Manali
and M/S Next Gen. Chemicals, but inspite of best efforts, the Plant could not be made functional by M/S Next
Gen. Chemicals. As such concerned Municipal Council is facing great difficulties in processing the waste
because there is no other alternate land to set up processing Plant by the Municipal Council inside MC limits.

It is also submitted that Municipal Council, Manali generates 5-20 TPD waste which can be managed by the
concerned ULB, but at present the Waste of all the adjoining Panchayats and adjoining District is also coming
to the Waste Management site daily which is beyond the capacity of M.C. Manali. The concerned Deputy
Commissioner has been directed to ensure proper Waste Management facilities in adjoining Gram Panchayats
which falls under the limit of Rural Development Department as the Municipal Council Manali is unable to

enforce regulatory measures under SWM Rules and environmental Laws beyond its limits.

Legacy Waste Management:

# Details As on August As on February
2023 2024
No. of Legacy waste dumpsites 16 16
b Quantity of legacy waste dumped at dumpsites 2,63,641.00 2,79,483.00#* ¢
—in Tonnes
C Quantity of Legacy Waste Cleared at dumpsites 1,22,603.27 1,93,937.93
—in Tonnes
d Quantity of Balance Legacy Waste at dumpsites 1,41,037.73 85,545.07
‘ - in Tonnes
e No. of legacy waste dumpsites cleared 04 06
(Bilaspur, Sunder Nagar, Sarkaghat, Rewalsar,
Dalhousie and Baijnath) )
f No. of legacy dumpsites where bio mining has 12 10
commenced
g | Timeframe for clearing all legacy dumpsites - December, 2024
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" *The quantity originally estimated in some ULBs was not estimated scientifically earlier and the actual

= *legacy waste is much higher than the original estimates after digging at site. The estimation process through

third party is under progress in some ULBs. However, the clearance of legacy waste is continued and the
actual quantity may increase after scientific estimation report is received from the third party.

Note:The progress of clearance of legacy waste by M/s JBR Tech. at M.Corp. Mandi was not satisfactory
as such its contract was terminated and fresh tender has been invited which is under evaluation and will be
awarded after approval of the Election Commission of India.

(Legacy waste cleared from September 23 to February 2024 = 84356.71 Tonnes

71531.29 from already assessed quantity
12825.42 extra quantity as per * above.)

The Legacy Waste clearance data of ongoing sites is annexed as Annexure-C.

Progress Report of Solid and Liquid Waste in Rural Sector:

As per the directions issued during the personal hearing on 16/3/2023, the status of Legacy Waste and gaps
in Solid Waste Management has been reviewed. Necessary directions were issued to the field for taking up
activities under Solid Waste Management and Liquid Waste Management. Gram Panchayats are doing their
best to gear up the progress under Solid and Liquid Waste Management. The progress made in the last six'

months is as under :

Status Target As on August As on February, 2024
2023
SWM
No. of PWMU established 88 8 (under 4 (under construction) Total
construction) 32+4 =36
Total 28 +8 = 36
No of Segregation — cum Storage Shed 3615 1305 1404
LWM
No. of Retrofitting single pit to Twin pit 48 61
Toilets
Adding Soak Pits to Septic Tanks 2 3
Households having Soak pits/ other disposal 16963 - Soak 28916 - Soak Pits
of Grey Water Pits 290 — Leach Pits
290 — Leach 371 — Magic Pits
Pits
133 — Magic
Pits
Community soak pits [ 4352 4717

| 114
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Annexure-C

= 7
_ Legacy Waste Management Report
187 ULB Total Quantity Balance  [Total Fraction Generation Total Fraction Disposal’ Remarks ]
- ,‘-?o; estimated | cleared during
quantity 1.09.2023 to
29,02,2024
(Tons)
1 ’ . Work is under progress.
Good Earth Soil : 16705 Inerts, Good earth & C&D
Dharamshala | 40000.00 24743.33 13766.77 |Inerts :2386.55 |to be used at site during
Plastics :3579.83 |preparation of SLF.
C&D :1193.27
2 Approx. 5250 Tonnes Plastic waste
- was lifted by the JBR Technologies
from the legacy waste site and rest i.e.
11620 Tonnes of plastic, inert and
good earth soil is lying at site which is
not lifted by the concessionaire. Now
contract of M/s JBR Technologies was
Good Earth Soil : 6700 terminated on 31.12.2023 and
Mandi 45000.00 9311.84 19123.38 Iﬂeﬁ%‘ :2306.62 thereafter tender were invited online
Plastics : 16870 and single bid was received in first
attempt tenders have been again
invited and four bids were received in
second attempt and matter has been
taken up with State level Screening
committee in view of ongoing Model
Code of Conduct award of work.
3 Cement Plant/Energy Work is under progress.
Plant: Approx. 4000
Good Earth Soil :32832.1 |tonnes RDF lifted from
Inerts 14690.3  |[site for disposal.
Solan 48000.00 12071.64 1096.28 Plastics :7035.45 |Inerts, Good earth and
C&D :2345.15 |C&D to be used at site
during preparation of SLF.
4 Bio-Soil : 26521.54 g:::l::t Plant: 593 Work is under progress.
Plastic/RDF : 2612,96 Parks : 14400 Tones
Kullu 38000.00 6618:00 5338.00 |C&D:1273.81 :
Others( Metal, Papers etc.) :
620.578
5 Bio-Soil : 14495.62 RDF Dispatched to Work is under progress.
Plastic/RDF : 1588.80 Power Plant : 476 Tonnes | _
Manali 40000.00 | 11502.00 | 2214825 |C&D:696.21 Bio-Soil for filling :
Others( Metal, Papers etc.) : |14495.62 Tonnes
178.51
6 RDF sent to cement plants |Work is under progress.
and textile industries,
Good earth used for land
RDF: 3300 lavelling and gardning,
. Good Earth and compost: Compost is also being
Baddi 40000.00 5582.03 6664.54 23306 sold.
Inert and other waste: 6600 |Inert & C&D is used in
: land filling and land
lavelling,
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s ‘ﬁ'% Inerts, Good earth & C&D |Previous estimated Quantity = 2100
4 to be used at site during | Tons
. preparation of SLF, Previous cleared quantity till
. g‘;‘r’g Barth Soil sasd 31.082023: 3121.54
* |Hamirpur 24458.00 4912.61 16423.85 Plastics ) 7 6. g Total quantity cleared on dated
) ) 01.09.2023 to 29.02.2024 = 4912.61
C&D 1245.6 Ton
Revised estimated quantity after
scientific estimation = 24458 Tons
8 Inerts, Good Earth & C&D | The quantity originally estimated i.e.
. to be used at site during 1200 Tons has not been scientifically
Good Earth Soil 6209.46 preparation of SLF estimated and the actual legacy waste
Una 120000 | 8226.56 0.00 I;;;:t?cs ; 818373'366 . is much.higher than the original
X : estimated found after digging at site. (
C&D +443.53 7912.81 Tons Extra Cleared till
29.02.2024)
9 Good Earth Soil ;2035.94 |Inerts, Good Earth & C&D |Work is under progress.
. . to be used at site during
Santokhgarh | 2300.00 1316.00 984.00 I}f;;;?cs iggg; preparation of SLF
C&D :145.42
10 Soil is lying at the site. The quantity originally estimated i.e.
Plastic is transported to 525 Tons has not been scientifically
cement plant for scientific |estimated and the actual legacy waste
disposal. is much higher than the original
Soil/ Sand : 420 estimated found after digging at site.
Chowari 525.00 72.70 0.00  [Plastic 154 The fresh tender to clear all the legacy
! Stone & Misc. :51 waste has been floated and matter is
being taken up with State level
Screening committee in view of
ongoing Model Code of Conduct
award of work.
Total (A) 279483.00 | 84356.71 85545.07
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To,

The Member Secretary

Himachal Pradesh Pollution Control Board
Him Parivesh, Phase-Ill, Below BCS, New Shimla,
Himachal Pradesh 171009

Sub: - Complaint/Representation on unregulated waste disposal in Kokusar,
Himachal Pradesh- reg

Ref: - 1. Complaint/Representation dated 17/01/2022 by Dr. Sonia Muradia

Sharma
2. Complaint/Representation dated 16/03/2022 by Dr. Sonia Muradia

Sharma
3. Complaint/Representation dated 04/12/2023 by Sh. Sharad Tiwari

Sir,

This has reference to above mentioned public complaint/representation
dated 17/01/2022, 16/03/2022 from Dr. Sonia Muradia Sharma and reforwarded
on 04/12/2023 by Sh. Sharad Tiwari regarding excessive generation and
mismanagement of non-biodegradable waste, particularly plastic, due to tourism in
Koksar, Himachal Pradesh, urging for strict enforcement of waste management
regulations and imposition of penalties.

Reference to Para 2,3,6,8,9,10,11,12,13,14,15(a,b,c,d,e,f,g,h,i,j,k,p) & Para
7,15(n) :

As per Clause 20 of the Solid Waste Management Rules, 2016 :

“In the hilly areas, the duties and responsibilities of the local authorities shall be
the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a
Suitable enclosed location shall be setup to collect residual waste from the
processing facility and inert waste. A suitable land shall be identified in the plain
areas down the hill within 25 kilometers for setting up sanitary landfill. The residual
waste from the transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional
sanitary landfill for the inert and residual waste.

G/L Page 1 of 3
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(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the
streets and give strict direction to the tourists not to dispose any waste such as
paper, water bottles, liquor bottles, soft drink canes, tetra packs, any other plastic
or paper waste on the streets or down the hills and instead direct to deposit such
waste in the litter bins that shall be placed by the local body at all tourist
destinations.

(d) Local body shall arrange to convey the provisions of solid waste management
under the bye-laws to all tourists visiting the hilly areas at the entry point in the
fown as well as through the hotels, guest houses or like where they stay and by
putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the
entry point to make the solid waste management services sustainable.

(f) The department in- charge of the allocation of land assignment shall identify and
allot suitable space on the hills for setting up decentralised waste processing
facilities. Local body shall set up such facilities. Step garden system may be
adopted for optimum utilisation of hill space.”

As per Clause 15(h) of SWM Rules, 2016, “The local authorities and Panchayats
shall setup material recovery facilities or secondary storage facilities with sufficient
space for sorting of recyclable materials to enable informal or authorised waste
pickers and waste collectors to separate recyclables from the waste and provide
easy access to waste pickers and recyclers for collection of segregated recyclable
waste such as paper, plastic, metal, glass, textile from the source of generation or
from material recovery facilities; Bins for storage of bio-degradable wastes shall be
painted green, those for storage of recyclable wastes shall be printed white and
those for storage of other wastes shall be printed black;”

Further, as per clause 16(1(a) of the SWM Rules, 2016, “The State Pollution
Control Board or Pollution Control Committee shall enforce these rules in their
State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with
concerned Directorate of Municipal Administration or Secretary-in-charge of State
Urban Development Department.”

Reference to Para 15(I,m,0) :

As per provision 6(2)(a) of PWM Rules,2018, as amended, “The local body shall
be responsible for setting up, operationalisation and co-ordination of the waste
management system and for performing the associated functions, namely: -

(a) Ensuring segregation, collection, storage, transportation, processing and
disposal of plastic waste;”

Page2 of 3
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Whereas, provision Rule 4(1)(b)(2) of PWM Rules, 2018, as amended, states, “The
manufacture, import, stocking, distribution, sale and use of following single use
plastic, including polystyrene and expanded polystyrene, commodities shall be
prohibited with effect from the 1st July, 2022: -

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy
sticks, ice-cream sticks, polystyrene [Thermocol] for decoration;

(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays,
wrapping or packing films around sweet boxes, invitation cards, and cigarette
packets, plastic or PVC banners less than 100 micron, stirrers.”

Whereas, Rule 4(1)(c) of PWM Rules, puts following restriction on usage of carry
bags:

“Carry bag made of virgin or recycled plastic, shall not be less than seventy-five
microns in thickness with effect from the 30th September, 2021 and one hundred
and twenty (120) microns in thickness with effect from the 31st December, 2022.”

As per provision 12(1) of PWM Rules 2018, as amended, “The State Pollution
Control Board and Pollution Control Committee in respect of a Union territory shall
be the authority for enforcement of the provisions of these rules relating to
registration, manufacture of plastic products and multi-layered packaging,
processing and disposal of plastic wastes;”

Also , directions dated 16/02/2024 under Section 5 of the EPA, 1986, have been
issued to Principal Secretary, UDDs to conduct SUP ban enforcement drive jointly
with State PCB/PCC as per the SOP prepared by CPCB for four days a month
during the period February- June 2024

In view of the above, you are requested to take necessary action in this regard
and submit action taken report with intimation to this office at an early date .

Yours faithfully,

“(Divya Sinha) 7%%
Director & In charge, UPC-II

Jusle

Copy for Information to:

1. Dr. Sonia Muradia Sharma . For information, please
Email: soniamuradia@gmail.com

2. DH-PR, CPCB : For information, please
(Divya Sinha) 7[”” ~

A}
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. The Chief Secretary,

Government of Himachal Pradesh.
Email: cs-hp@nic.in; perssecy-hp@nic.in

. The Secretary,

Ministry of Environment, Forests and Climate Change,
Government of India, New Delhi.
Email: secy-moef@nic.in

. Member Secretary,

Central Pollution Control Board,
New Delhi.
Email: mscb.cpcb@gov.in; mscb.cpcb@nic.in

. Chairman/Member Secretary,

HP State Pollution Control Board
Email: envsecy-hp@nic.in; mspcb-hp@nic.in

. Deputy Commissioner, Lahaul & Spiti

Himachal Pradesh
Email: dc-lah-hp@nic.in

Copy of Complaint

Sub: Failure of the local bodies in disposing/managing wastes in high altitude
areas of Himachal Pradesh, esp., Koksar; gross violation and non-compliance
of the Solid Waste Management Rules, 2016; generation of gigantic quantities
of wastes due to unregulated, uncontrolled tourism in Himachal Pradesh

Sir/Madam,

The undersigned, hereby, brings the facts, hereunder, to your attention.

FACTS IN BRIEF:
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1.

2.

3.

4,

483

That the Applicant/complainant is a resident of Ghaziabad, UP and runs an
environmental consultancy firm in Ghaziabad after working in Japan for 10
years.

She holds a master degree from the University of Delhi in Environmental
Science in which she studied the effects of municipal solid waste (MSW) Landfill
leachates on Water bodies in its vicinity in detail as her final dissertation
project. She has scientific discernment of the chemical nature of solid waste
and its impact on aquatic life. She also holds a doctorate degree in wastewater
treatment technology from Shizuoka University, Japan where she worked with
innovative methods of ozone technologies for treating waste water. Later she
worked in Kyushu University in the project related to MSW Incineration
Technology and understands that such technologies could impact the
economics of a region impacted by mis-management of MSW in long term.

Having almost 15 years career experience in Water-wastewater technologies
and Waste management technologies gives her deep understanding of
catastrophic effects of solid-liquid waste in Pristine Himalayan regions.

She is a frequent visitor to Himachal Pradesh and visits various places in
Himachal Pradesh often for business and leisure purposes. She meets farmers
in Himachal Pradesh to motivate them to grow only organic food through
natural farming, considering the pristine quality of surface and groundwater
and soil in this region.

That the Applicant is perturbed with the extreme carelessness and negligence
of the authorities in disposing the waste and managing the huge quantities of
waste generated in the higher altitudes of Himachal Pradesh.

That the Applicant seeks to draw the attention of this Hon’ble Tribunal to the
massive waste generation in Koksar and complete mismanagement and
carelessness of the authorities in handling thereof.

That Koksar is a village in Lahaul Mandal in the Lahaul and Spiti district of
Himachal Pradesh. Situated at an altitude of 5484 m (17992.13 ft), Koksar
remains completely frozen for almost 7 months a year. Koksar, whose literary
meaning is Alpine or Tall and Towering, is situated just 19 km from the Rohtang
Pass and 7 km from the North Portal of Atal Tunnel, Rohtang, on the Leh-
Manali Highway. Situated amid colossal and high mountain ranges, Koksar is
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the coldest place in Lahaul, which has numerous springs and water channels
and harbours rich biodiversity of Tibetan Antelope, Musk deer and Snow
leopards.

5. That despite being an extremely eco-sensitive region, Koksar has been
mindlessly converted into a tourist point, over the years, witnessing massive,
uncontrolled volume of tourists, every day. Almost every visitor/tourist visiting
Manali heads to Koksar, situated hardly 42 km from the former.

6. That tourists are being taken and allowed entry beyond the Taxi Stand to
Koksar without any checks. As a consequence, tourists carry eatables in non-
biodegradable wafers, plastic water bottles, soft drinks, tobacco/pan masala
wafers and virtually almost everything, all packaged in non-biodegradable
materials.

7. That the authorities have also further allowed dozens of vendors selling tea,
snacks and other food items in non-biodegradable materials. Whereas a very
few of such vendors keep dust bins beside them, that too, very small, others
keep no dust bins at all. After buying items packaged in non-biodegradable
materials, from these food vendors, tourists carry them along, while walking
on and along the Leh-Manali road near Koksar and throw around the wastes.

8. That the littering and waste dumping caused by visitors/tourists to Koksar is
polluting the pristine streams and water channels therein and is causing
irreparable harm to the extremely fragile ecology of the Koksar area.

9. That such massive, unregulated, uncontrolled volume of tourists is generating
gigantic volumes of wastes, which remain lying all along on Leh-Manali Road,
in Koksar.

10.That Rule 20 of The Solid Waste Management Rules, 2016 prescribes as
follows:

"20. Criteria and actions to be taken for solid waste management in hilly areas. -
In the hilly areas, the duties and responsibilities of the local authorities shall be
the same as mentioned in rule 15 with additional clauses as under:
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(a) Construction of landfill on the hill shall be avoided. A transfer station at a
suitable enclosed location shall be setup to collect residual waste from the
processing facility and inert waste. A suitable land shall be identified in the plain
areas down the hill within 25 kilometers for setting up sanitary landfill. The residual
waste from the transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional
sanitary landfill for the inert and residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on
the streets and give strict direction to the tourists not to dispose any waste such
as paper, water bottles, liguor bottles, soft drink canes, tetra packs, any other
plastic or paper waste on the streets or down the hills and instead direct to deposit
such waste in the litter bins that shall be placed by the local body at all tourist
destinations.

(d) Local body shall arrange to convey the provisions of solid waste management
under the bye-laws to all tourists visiting the hilly areas at the entry point in the
town as well as through the hotels, guest houses or like where they stay and by
putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the
entry point to make the solid waste management services sustainable.

(f) The department in- charge of the allocation of land assignment shall identify
and allot suitable space on the hills for setting up decentralised waste processing
facilities. Local body shall set up such facilities. Step garden system may be
adopted for optimum utilisation of hill space.

(Emphasis supplied)

11.That the local body has failed to frame bye-laws, prohibiting visitors to litter on
the streets under Rule 20(c) of The Solid Waste Management Rules, 2016
under the Environment (Protection) Act, 1986.

12.That no mechanism is in existence for the conveyance of the provisions of solid
waste management under the bye-laws, by the local body, to the tourists
visiting Manali or Koksar, at the entry points thereof, as mandated under Rule
20(d) of The Solid Waste Management Rules, 2016.
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13. That further no solid waste management charges are realised by the local
body from the visitors/tourists visiting Manali or Koksar, under Rule 20(e) of
The Solid Waste Management Rules, 2016.

14.That the Department of Forests, Department of Environment of Himachal
Pradesh and other agencies concerned have failed to conduct the carrying
capacity of Koksar, as directed by this Hon’ble Tribunal in.....

15.That the Applicant seeks attention of the agencies concerned to the above facts
and circumstances and direct the following measures to be taken, implemented
and enforced:

A. Regulate the number of tourists entering Koksar, placing a cap on the numbers
per day.

B. Visitors/tourists going or walking towards Koksar on the Leh-Manali road must
be subject to strict and thorough frisking by police staff stationed at multiple
door frame detector gates installed at the entry points of Koksar; DGP must be
directed in this regard; number of tourists to be allowed only as per the
maximum numbers determined, as above.

C. No visitor/tourist going or walking towards Koksar on the Leh-Manali road be
allowed to carry eatables, water, tobacco, pan masala, snacks or any other
item packaged in plastics or any other non-biodegradable material.

D. No food vends be allowed beyond the Taxi Stand in Koksar; licenses to only a
few food vends must be granted, at a single spot; all food vends must
necessarily have adequate-sized dust bins.

E. Carrying capacities of Koksar and all surrounding hill stations, including Manali
and Solang Valley be determined.

F. Bye-laws be framed; strict direction be given to all tourists/visitors not to
dispose any waste on the streets or any other place other than litter bins, under
Rule 20(c) of The Solid Waste Management Rules, 2016.

G. An effective and strong mechanism be put in place to convey the provisions of
solid waste management under the Bye-laws to all tourists visiting Koksar,
Manali, Shimla or any other hill station, across Himachal Pradesh, under Rule
20(d) of The Solid Waste Management Rules, 2016.
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. Solid waste management charges be levied from the tourists at the entry points
of all hill stations across Himachal Pradesh, including Koksar, Manali, Shimla,
Kufri, Narkanda, Chamba, Khajjiar, Dalhousie, Dharamshala, Mcleodganj,
Kinnaur and Spiti, in accordance with Rule 20(e) of The Solid Waste
Management Rules, 2016.

Local bodies must ensure scientific disposal of wastes as per the laws.
. Violators or those dumping the wastes be strictly penalized.

. Fix quotas for the visitors/tourists coming to places situated above 4000 feet
above sea level altitude in Himachal Pradesh during the months of May-June

and November-March.

. Directions may be passed to put a complete ban on the sale of soft/cold
drinks sold in plastic bottles; Chips, wafers, chowmein, Maggies and other
eatables; Tobacco, Panmasala, Gutkha and other products wrapped in plastics
or non-biodegradable packaging in the entire hills of Himachal Pradesh,

particularly from March to June and September to November.

. Directions may be passed to allow only Compostable material in the packaging
of all food, edible, consumable items which are sold in the hills of Uttarakhand.
Non-compostable plastic glasses, plates, bowls, straws, toys and thermocol
plates and bowls may be completely banned in the entire hills of Himachal
Pradesh.

. Directions may kindly be issued to make a strict policy regarding disposal of
liquor and Beer bottles made of glass as these bottles are thrown in the hill
slopes and forests by the consumers. Strict punishment be awarded to the

persons who throw these bottles in such places or break them.
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O. Directions may kindly be issued to frame and enforce a policy to restrict the
use and for effective disposal of thermocol used for packaging in the entire hills

of Himachal Pradesh.

P. Direct the public authorities concerned to cap the number of adventure
tourists/trekkers/climbers/expedition mountaineers in areas with altitudes over
5000 feet above sea level, put stringent checks and frisking for
adventurers/trekkers to check their items in luggage bags capable of
generating waste and strictly regulate such activities across the state.

You are requested to initiate action within 15 days from the date of receipt of
this complaint/representation, failing which I shall be constrained to approach
appropriate judicial forum of competent jurisdiction. Any action taken on this
complaint/representation be kindly intimated to me.

Dated: 17/01/2022

Yours faithfully,

Dr. Sonia Muradia Sharma
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From: soniamuradia@gmail.com 458

To: "Ram Subhag Singh" <cs-hp@nic.in>, "Mr Prabodh Saxena" <perssecy-
hp@pnic.in>, "Member Secretary CPCB" <mscb.cpcb@gov.in>, "Ms Leena Nandan
<secy-moef@nic.in>, "Member Secretary CPCB" <mscb.cpcb@nic.in>, "Prabodh
Saxena" <envsecy-hp@nic.in>, "mspcb-hp" <mspcb-hp@nic.in>, "Deputy
Commissioner Lahaul and Spiti" <dc-lah-hp@nic.in>

Cc: "vashishtha akash6" <vashishtha.akash6@gmail.com>

Sent: Wednesday, March 16, 2022 4:14:18 PM

Subject: Re: Complaint/Representation on unregulated waste disposal in Kokusar,
Himachal Pradesh

Dear All,
Dear Sir,

It has almost been 60 days and I am still awaiting your response to my
representation above.

Kindly consider it urgently as the coming months are the season of tourism in Koksar,
Himachal Pradesh and also with the uplift of corona guidelines, a large number of

tourists are expected in this region in the coming months. An early action would be
appreciated.

Thank you
Dated: 16/03/2022
Yours faithfully

Dr. Sonia Muradia Sharma

On Mon, Jan 17, 2022 at 4:46 PM Sonia Muradia <soniamuradia@gmail.com> wrote:
To

1. The Chief Secretary,
Government of Himachal Pradesh.
Email: cs-hp@nic.in; perssecy-hp@nic.in

2. The Secretary,
Ministry of Environment, Forests and Climate Change,
Government of India, New Delhi.
Email: secy-moef@nic.in

3. Member Secretary,
Central Pollution Control Board,
New Delhi.
Email: mscb.cpcb@gov.in; mscb.cpcb@nic.in

4. Chairman/Member Secretary,

https://email.gov.in/h/printmessage?id=154964&tz=Asia/Kolkata&xim=1 1/34


mailto:soniamuradia@gmail.com
mailto:cs-hp@nic.in
mailto:perssecy-hp@nic.in
mailto:secy-moef@nic.in
mailto:mscb.cpcb@gov.in
mailto:mscb.cpcb@nic.in

4/4/24, 3:10 PM Email

HP State Pollution Control Boar@ 88
Email: envsecy-hp@nic.in; mspcb-hp@nic.in

5. Deputy Commissioner, Lahaul & Spiti
Himachal Pradesh
Email: dc-lah-hp@nic.in

Sub: Failure of the local bodies in disposing/managing wastes in high
altitude areas of Himachal Pradesh, esp., Koksar; gross violation and
non-compliance of the Solid Waste Management Rules, 2016; generation
of gigantic quantities of wastes due to unregulated, uncontrolled tourism
in Himachal Pradesh

Sir/Madam,
The undersigned, hereby, brings the facts, hereunder, to your attention.

FACTS IN BRIEF:

1. That the Applicant/complainant is a resident of Ghaziabad, UP and runs an
environmental consultancy firm in Ghaziabad after working in Japan for 10
years.

She holds a master degree from the University of Delhi in Environmental
Science in which she studied the effects of municipal solid waste (MSW)
Landfill leachates on Water bodies in its vicinity in detail as her final
dissertation project. She has scientific discernment of the chemical
nature of solid waste and its impact on aquatic life. She also holds a
doctorate degree in wastewater treatment technology from Shizuoka
University, Japan where she worked with innovative methods of ozone
technologies for treating waste water. Later she worked in Kyushu
University in the project related to MSW Incineration Technology and
understands that such technologies could impact the economics of a
region impacted by mis-management of MSW in long term.

Having almost 15 years career experience in Water-wastewater
technologies and Waste management technologies gives her deep
understanding of catastrophic effects of solid-liquid waste in Pristine
Himalayan regions.

She is a frequent visitor to Himachal Pradesh and visits various places in
Himachal Pradesh often for business and leisure purposes. She meets
farmers in Himachal Pradesh to motivate them to grow only organic food
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through natural farming, cdf8&@ring the pristine quality of surface and
groundwater and soil in this region.

2. That the Applicant is perturbed with the extreme carelessness and
negligence of the authorities in disposing the waste and managing the
huge quantities of waste generated in the higher altitudes of Himachal
Pradesh.

3. That the Applicant seeks to draw the attention of this Hon'ble Tribunal to
the massive waste generation in Koksar and complete mismanagement
and carelessness of the authorities in handling thereof.

4. That Koksar is a village in Lahaul Mandal in the Lahaul and Spiti district of
Himachal Pradesh. Situated at an altitude of 5484 m (17992.13 ft), Koksar
remains completely frozen for almost 7 months a year. Koksar, whose
literary meaning is Alpine or Tall and Towering, is situated just 19 km from
the Rohtang Pass and 7 km from the North Portal of Atal Tunnel, Rohtang,
on the Leh-Manali Highway. Situated amid colossal and high mountain
ranges, Koksar is the coldest place in Lahaul, which has numerous springs
and water channels and harbours rich biodiversity of Tibetan Antelope,
Musk deer and Snow leopards.

5. That despite being an extremely eco-sensitive region, Koksar has been
mindlessly converted into a tourist point, over the years, witnessing
massive, uncontrolled volume of tourists, every day. Almost every
visitor/tourist visiting Manali heads to Koksar, situated hardly 42 km from
the former.

6. That tourists are being taken and allowed entry beyond the Taxi Stand to
Koksar without any checks. As a consequence, tourists carry eatables in
non-biodegradable wafers, plastic water bottles, soft drinks, tobacco/pan
masala wafers and virtually almost everything, all packaged in non-
biodegradable materials.

7. That the authorities have also further allowed dozens of vendors selling
tea, snacks and other food items in non-biodegradable materials. Whereas
a very few of such vendors keep dust bins beside them, that too, very
small, others keep no dust bins at all. After buying items packaged in non-
biodegradable materials, from these food vendors, tourists carry them
along, while walking on and along the Leh-Manali road near Koksar and
throw around the wastes.

8. That the littering and waste dumping caused by visitors/tourists to Koksar
is polluting the pristine streams and water channels therein and is causing
irreparable harm to the extremely fragile ecology of the Koksar area.
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9. That such massive, unregm, uncontrolled volume of tourists is
generating gigantic volumes of wastes, which remain lying all along on
Leh-Manali Road, in Koksar.

10. That Rule 20 of The Solid Waste Management Rules, 2016 prescribes as
follows:

"20. Criteria and actions to be taken for solid waste management in hilly
areas.- In the hilly areas, the duties and responsibilities of the local
authorities shall be the same as mentioned in rule 15 with additional clauses
as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a
suitable enclosed location shall be setup to collect residual waste from the
processing facility and inert waste. A suitable land shall be identified in the
plain areas down the hill within 25 kilometers for setting up sanitary landfill.
The residual waste from the transfer station shall be disposed of at this
sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up
regional sanitary landfill for the inert and residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes
on the streets and give strict direction to the tourists not to dispose any
waste such as paper, water bottles, liquor bottles, soft drink canes, tetra
packs, any other plastic or paper waste on the streets or down the hills and
instead direct to deposit such waste in the litter bins that shall be placed by
the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste
management under the bye-laws to all tourists visiting the hilly areas at the
entry point in the town as well as through the hotels, guest houses or like
where they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at
the entry point to make the solid waste management services sustainable.

(f) The department in- charge of the allocation of land assignment shall
identify and allot suitable space on the hills for setting up decentralised
waste processing facilities. Local body shall set up such facilities. Step
garden system may be adopted for optimum utilisation of hill space.

(Emphasis supplied)

11. That the local body has failed to frame bye-laws, prohibiting visitors to
litter on the streets under Rule 20(c) of The Solid Waste Management
Rules, 2016 under the Environment (Protection) Act, 1986.
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That no mechanism is in exidg@& for the conveyance of the provisions of
solid waste management under the bye-laws, by the local body, to the
tourists visiting Manali or Koksar, at the entry points thereof, as mandated
under Rule 20(d) of The Solid Waste Management Rules, 2016.

That further no solid waste management charges are realised by the local
body from the visitors/tourists visiting Manali or Koksar, under Rule 20(e)
of The Solid Waste Management Rules, 2016.

That the Department of Forests, Department of Environment of Himachal
Pradesh and other agencies concerned have failed to conduct the carrying
capacity of Koksar, as directed by this Hon'ble Tribunal in.....

That the Applicant seeks attention of the agencies concerned to the above
facts and circumstances and direct the following measures to be taken,
implemented and enforced:

. Regulate the number of tourists entering Koksar, placing a cap on the

numbers per day.

. Visitors/tourists going or walking towards Koksar on the Leh-Manali road

must be subject to strict and thorough frisking by police staff stationed at
multiple door frame detector gates installed at the entry points of Koksar;
DGP must be directed in this regard; number of tourists to be allowed
only as per the maximum numbers determined, as above.

. No visitor/tourist going or walking towards Koksar on the Leh-Manali road

be allowed to carry eatables, water, tobacco, pan masala, snacks or any
other item packaged in plastics or any other non-biodegradable material.

. No food vends be allowed beyond the Taxi Stand in Koksar; licenses to

only a few food vends must be granted, at a single spot; all food vends
must necessarily have adequate-sized dust bins.

. Carrying capacities of Koksar and all surrounding hill stations, including

Manali and Solang Valley be determined.

. Bye-laws be framed; strict direction be given to all tourists/visitors not to

dispose any waste on the streets or any other place other than litter bins,
under Rule 20(c) of The Solid Waste Management Rules, 2016.

. An effective and strong mechanism be put in place to convey the

provisions of solid waste management under the Bye-laws to all tourists
visiting Koksar, Manali, Shimla or any other hill station, across Himachal
Pradesh, under Rule 20(d) of The Solid Waste Management Rules, 2016.

. Solid waste management charges be levied from the tourists at the entry

points of all hill stations across Himachal Pradesh, including Koksar,
Manali, Shimla, Kufri, Narkanda, Chamba, Khajjiar, Dalhousie,
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Dharamshala, Mcleodganj, %@r and Spiti, in accordance with Rule
20(e) of The Solid Waste Management Rules, 2016.
Local bodies must ensure scientific disposal of wastes as per the laws.

Violators or those dumping the wastes be strictly penalized.

Fix quotas for the visitors/tourists coming to places situated above 4000
feet above sea level altitude in Himachal Pradesh during the months of

May-June and November-March.

. Directions may be passed to put a complete ban on the sale of

soft/cold drinks sold in plastic bottles; Chips, wafers, chowmein, Maggies
and other eatables; Tobacco, Panmasala, Gutkha and other products
wrapped in plastics or non-biodegradable packaging in the entire hills of
Himachal Pradesh, particularly from March to June and September to
November.

. Directions may be passed to allow only Compostable material in the

packaging of all food, edible, consumable items which are sold in the hills
of Uttarakhand. Non-compostable plastic glasses, plates, bowls, straws,
toys and thermocol plates and bowls may be completely banned in the
entire hills of Himachal Pradesh.

. Directions may kindly be issued to make a strict policy regarding disposal

of liquor and Beer bottles made of glass as these bottles are thrown in the
hill slopes and forests by the consumers. Strict punishment be awarded to

the persons who throw these bottles in such places or break them.

. Directions may kindly be issued to frame and enforce a policy to restrict

the use and for effective disposal of thermocol used for packaging in the

entire hills of Himachal Pradesh.

. Direct the public authorities concerned to cap the number of adventure

tourists/trekkers/climbers/expedition mountaineers in areas with altitudes
over 5000 feet above sea level, put stringent checks and frisking for
adventurers/trekkers to check their items in luggage bags capable of
generating waste and strictly regulate such activities across the state.
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You are requested to initi%&tion within 15 days from the date of
receipt of this complaint/representation, failing which I shall be
constrained to approach appropriate judicial forum of competent
jurisdiction. Any action taken on this complaint/representation be kindly
intimated to me.

Dated: 17/01/2022
Yours faithfully

Dr. Sonia Muradia Sharma

P.S:
Photos of my visit to Kokusar attached within
Copy of Representation attached within
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Waste Management Rules, 2016; generati@%igantic quantities of wastes due to
unregulated, uncontrolled tourism in Himachal Pradesh

From: sharadtw@gmail.com

To: "Prabodh Saxena" <cs-hp@nic.in>, "Dr. Amandeep Garg" <perssecy-hp@nic.in>, "Ms
Leena Nandan" <secy-moef@nic.in>, "MS, CPCB" <mscb.cpcb@gov.in>, "Prabodh
Saxena" <envsecy-hp@nic.in>, "mspcb-hp" <mspcb-hp@nic.in>, "Deputy Commissioner
Lahaul and Spiti" <dc-lah-hp@nic.in>

Sent: Monday, December 4, 2023 2:13:44 AM

Subject: Failure of the local bodies in disposing/managing wastes in high altitude areas of
Himachal Pradesh, esp., Koksar; gross violation and non-compliance of the Solid Waste
Management Rules, 2016; generation of gigantic quantities of wastes due to unregulated,
uncontrolled tourism in Himachal Pradesh

To,

1. The Chief Secretary,
Government of Himachal Pradesh.
Email: cs-hp@nic.in; perssecy-hp@nic.in

2. The Secretary,
Ministry of Environment, Forests and Climate Change,
Government of India, New Delhi.
Email: secy-moef@nic.in

3. Member Secretary,
Central Pollution Control Board,
New Delhi.
Email: mscb.cpcb@gov.in

4. Chairman/Member Secretary,
HP State Pollution Control Board
Email: envsecy-hp@nic.in; mspcb-hp@nic.in

5. Deputy Commissioner, Lahaul & Spiti
Himachal Pradesh
Email: dc-lah-hp@nic.in

Sub: Failure of the local bodies in disposing/managing wastes in high altitude
areas of Himachal Pradesh, esp., Koksar; gross violation and non-compliance of
the Solid Waste Management Rules, 2016; generation of gigantic quantities of
wastes due to unregulated, uncontrolled tourism in Himachal Pradesh

Madam/sir,

Kindly take notice of the following facts.

FACTS IN BRIEF:
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1. That the Applicant "Frid@® is a non-governmental, not for profit
organization registered under Societies Registration Act 1860 and has been
working in the field of environment for more than a decade.

2. That the Applicant is perturbed with the extreme carelessness and
negligence of the authorities concerned in disposing and managing the huge
quantities of waste generated in the higher altitudes of Himachal Pradesh,
especially the massive waste generation in Koksar.

3. That Koksar village in Lahaul Mandal in the Lahaul and Spiti district of
Himachal Pradesh, situated at an altitude of 5484 m (17992.13 ft), remains
completely frozen for almost 7 months a year. Koksar, whose literary meaning is
Alpine or Tall and Towering, is situated just 19 km from the Rohtang Pass and 7
km from the North Portal of Atal Tunnel, Rohtang, on the Leh-Manali Highway.
Situated amid colossal and high mountain ranges, Koksar is the coldest place in
Lahaul, which has numerous springs and water channels and harbours rich
biodiversity of Tibetan Antelope, Musk deer and Snow leopards.

4. That despite being an extremely eco-sensitive region, Koksar has been
mindlessly converted into a tourist point, over the years, witnessing massive,
uncontrolled volume of tourists, every day. Almost every visitor/tourist visiting
Manali heads to Koksar, situated hardly 42 km from the former.

5. That tourists are being taken and allowed entry beyond the Taxi Stand to
Koksar without any checks. As a consequence, tourists carry eatables in non-
biodegradable packs, plastic water bottles, soft drinks, tobacco/Pan masala and
virtually almost everything, all packaged in non-biodegradable materials.

6. That the authorities have also further allowed dozens of vendors selling tea,
snacks and other food items in disposable non-biodegradable materials.
Whereas very few of such vendors keep dustbins beside them, that too, very
small, others keep no dustbins at all. After buying items packaged in non-
biodegradable materials, from these food vendors, tourists carry them along,
while walking on and along the Leh-Manali road near Koksar and throw them
around.

7. That the littering and waste dumping caused by visitors/tourists in and
around Koksar is polluting the pristine streams and water channels therein and
is causing irreparable harm to the extremely fragile ecology of the Koksar area.

8. That such massive, unregulated, uncontrolled volume of tourists is
generating gigantic volumes of wastes, which remain lying all along on Leh-
Manali Road, in Koksar.

9. That Rule 20 of The Solid Waste Management Rules, 2016 prescribes as
follows:

"20. Criteria and actions to be taken for solid waste management in hilly areas.- In
the hilly areas, the duties and responsibilities of the local authorities shall be the
same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a
suitable enclosed location shall be setup to collect residual waste from the
processing facility and inert waste. A suitable land shall be identified in the plain
areas down the hill within 25 kilometers for setting up sanitary landfill. The residual
waste from the transfer station shall be disposed of at this sanitary landfill.
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(b) In case of non-availability of su@@?d, efforts shall be made to set up regional
sanitary landfill for the inert and residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the
Streets and give strict direction to the tourists not to dispose any waste such as
paper,_water bottles, liquor bottles, soft drink canes, tetra packs, any other plastic
or paper waste on the streets or down the hills and instead direct to deposit such
waste in the litter bins that shall be placed by the local body at all tourist
destinations.

(d)_Local body shall arrange to convey the provisions of solid waste management
under the bye-laws to all tourists visiting the hilly areas at the entry point in the
town as well as through the hotels, guest houses or like where they stay and by
putting_suitable hoardings at tourist destinations.

(e)_Local body may levy solid waste management charge from the tourist at the
entry point to make the solid waste management services sustainable.

(f) The department in- charge of the allocation of land assignment shall identify and
allot suitable space on the hills for setting up decentralised waste processing
facilities. Local body shall set up such facilities. Step garden system may be adopted
for optimum utilisation of hill space.

(Emphasis supplied)

10. That the local body has failed to frame bye-laws, prohibiting visitors to litter
on the streets under Rule 20(c) of The Solid Waste Management Rules, 2016
under the Environment (Protection) Act, 1986.

11. That no mechanism is in existence for the conveyance of the provisions of
solid waste management under the bye-laws, by the local body, to the tourists
visiting Manali or Koksar, at the entry points thereof, as mandated under Rule
20(d) of The Solid Waste Management Rules, 2016.

12. That further no solid waste management charges are realised by the local
body from the visitors/tourists visiting Manali or Koksar, under Rule 20(e) of The
Solid Waste Management Rules, 2016.

13. That the Department of Forests, Department of Environment of Himachal
Pradesh and other agencies concerned have failed to conduct the carrying
capacity of Koksar as directed by the Hon'’ble National Green Tribunal

14. That the Applicant seeks attention of the agencies concerned to the above
facts and circumstances and also seeks directions that the following measures
be taken, implemented and enforced:

A. Regulate the number of tourists entering Koksar, placing a cap on the
numbers per day.

B. Visitors/tourists going or walking towards Koksar on the Leh-Manali road
must be subject to strict and thorough frisking by police staff stationed at
multiple door frame detector gates installed at the entry points of Koksar; DGP
must be directed in this regard; number of tourists to be allowed only as per
the maximum numbers determined, as above.

C. No visitor/tourist going or walking towards Koksar on the Leh-Manali road
be allowed to carry eatables, water, tobacco, Pan masala, snacks or any other
item packaged in plastics or any other non-biodegradable material.
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D. No food vendors be allowelf@&ond the Taxi Stand in Koksar; licenses to
only a few food vendors must be granted, at a single spot; all food vendors
must necessarily have adequate-sized dustbins.

E. Carrying capacities of Koksar and all surrounding hill stations, including
Manali and Solang Valley be determined.

F. Bye-laws be framed; strict directions be given to all tourists/visitors not to
dispose any waste on the streets or any other place other than litter bins,
under Rule 20(c) of The Solid Waste Management Rules, 2016.

G. An effective and strong mechanism be put in place to convey the provisions
of solid waste management under the Bye-laws to all tourists visiting Koksar,
Manali, Shimla or any other hill station, across Himachal Pradesh, under Rule
20(d) of The Solid Waste Management Rules, 2016.

H. Solid waste management charges be levied from the tourists at the entry
points of all hill stations across Himachal Pradesh, including Koksar, Manali,
Shimla, Kufri, Narkanda, Chamba, Khajjiar, Dalhousie, Dharamshala,
Mcleodganj, Kinnaur and Spiti, in accordance with Rule 20(e) of The Solid
Waste Management Rules, 2016.

I. Local bodies must ensure scientific disposal of wastes as per the laws.

J. Violators or those dumping the wastes be strictly penalized.

K. Fix quotas for the visitors/tourists coming to places situated above 4000
feet above sea level altitude in Himachal Pradesh during the months of May-
June and November-March.

L. Directions may be passed to put a complete ban on the sale of
soft/cold drinks sold in plastic bottles; Chips, wafers, Chowmein, Noodles and
other eatables; Tobacco, Pan masala, Gutkha and other products wrapped in
plastics or non-biodegradable packaging in the entire hills of Himachal Pradesh,
particularly from March to June and September to November.

M. Directions may be passed to allow only Compostable material in the
packaging of all food, edible, consumable items. Non-compostable plastic
glasses, plates, bowls, straws, toys and thermocol plates and bowls may be
completely banned in the entire hills of Himachal Pradesh.

N. Directions may kindly be issued to make a strict policy regarding disposal of
liquor and Beer bottles made of glass as these bottles are thrown in the hill
slopes and forests by the consumers. Strict punishment be awarded to the
persons who throw these bottles in such places or break them.

O. Directions may kindly be issued to frame and enforce a policy to restrict the
use and for effective disposal of thermocol used for packaging in the entire hills

of Himachal Pradesh.

P. Directions may kindly be issued to cap the number of adventure
tourists/trekkers/climbers/expedition mountaineers in areas with altitudes over
5000 feet above the sea level and to put stringent checks and frisking for
adventurers/trekkers to check items in their luggage bags which are capable of
generating waste, and strictly regulate such activities across the state.

https://email.gov.in/h/printmessage?id=154965&tz=Asia/Kolkata&xim=1
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15. That the members/volunteR@8 the Applicant have already brought the
said issues to the notice of the authorities concerned but no action has been
taken on their complaints. In view of the above, you are requested to initiate
action within two weeks from the date of receipt of this representation, failing
which the Applicant organization shall be constrained to approach appropriate
judicial forum of competent jurisdiction. Any action taken on this
complaint/representation may kindly be intimated to the Applicant.

Sincerely,

Friends

Through

Its General Secretary

Sharad Tiwari

C 802, Swagatam Apartments

Plot No. C 58/7, Sector-62, NOIDA
Uttar Pradesh-201309
Ph.9999104265

https://email.gov.in/h/printmessage?id=154965&tz=Asia/Kolkata&xim=1 3/6'5
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA

Reminder

File No. PI-14/32/2021-UPC-II-HO-CPCB-HOPart(1) Date:16.04.2024
T,

The Member Secretary

Himachal Pradesh Pollution Control Board

Him Parivesh, Phase-IIl, Below BCS, New Shimla,

Himachal Pradesh 171009
Sub: - Complaint/Representation on unregulated waste disposal in Kokusar,

Himachal Pradesh- reg

Ref: - 1. Complaint/Representation dated 17/01/2022 by Dr. Sonia Muradia
Sharma
2. Complaint/Representation dated 16/03/2022 by Dr. Sonia Muradia

Sharma
3. Complaint/Representation dated 04/12/2023 by Sh. Sharad Tiwari

Sir,

This has reference to CPCB’s letter No. PI-14/32/2021-UPC-1I-HO-CPCB-
HOPart(1) dated 04/04/2024 forwarding a complaint/representation regarding
unregulated waste disposal in Kokusar, Himachal Pradesh (copy enclosed). In this
regard, your response is still awaited.

In view of the above, it is requested that necessary action be taken and action taken
report please be provided at the earliest.

Encl: As above
Yours fajthfully,

.~ (DBivya Sinha)
Director & Divisional Head, UPC-II

1. Dr. Sonia Muradia Sharma :  Forinformation, please
Email: soniamuradia@gmail.com

2. Sh. Sharad Tiwari :  For information, please
Email : sharadtw@gmail.com

3. DH-PR, CPCB : For information, please

A
vya Sinha)
Ot/(, R M

aREsT we' gEt orfT R, faeei-110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032
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To,

The Member Secretary

Himachal Pradesh Pollution Control Board
Him Parivesh, Phase-Ill, Below BCS, New Shimla,
Himachal Pradesh 171009

Sub: - Complaint/Representation on unregulated waste disposal in Kokusar,
Himachal Pradesh- reg

Ref: - 1. Complaint/Representation dated 17/01/2022 by Dr. Sonia Muradia

Sharma
2. Complaint/Representation dated 16/03/2022 by Dr. Sonia Muradia

Sharma
3. Complaint/Representation dated 04/12/2023 by Sh. Sharad Tiwari

Sir,

This has reference to above mentioned public complaint/representation
dated 17/01/2022, 16/03/2022 from Dr. Sonia Muradia Sharma and reforwarded
on 04/12/2023 by Sh. Sharad Tiwari regarding excessive generation and
mismanagement of non-biodegradable waste, particularly plastic, due to tourism in
Koksar, Himachal Pradesh, urging for strict enforcement of waste management
regulations and imposition of penalties.

Reference to Para 2,3,6,8,9,10,11,12,13,14,15(a,b,c,d,e,f,g,h,i,j,k,p) & Para
7,15(n) :

As per Clause 20 of the Solid Waste Management Rules, 2016 :

“In the hilly areas, the duties and responsibilities of the local authorities shall be
the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a
Suitable enclosed location shall be setup to collect residual waste from the
processing facility and inert waste. A suitable land shall be identified in the plain
areas down the hill within 25 kilometers for setting up sanitary landfill. The residual
waste from the transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional
sanitary landfill for the inert and residual waste.

G/L Page 1 of 3

AR W' et erdw W, faeet-110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032
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(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the
streets and give strict direction to the tourists not to dispose any waste such as
paper, water bottles, liquor bottles, soft drink canes, tetra packs, any other plastic
or paper waste on the streets or down the hills and instead direct to deposit such
waste in the litter bins that shall be placed by the local body at all tourist
destinations.

(d) Local body shall arrange to convey the provisions of solid waste management
under the bye-laws to all tourists visiting the hilly areas at the entry point in the
fown as well as through the hotels, guest houses or like where they stay and by
putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the
entry point to make the solid waste management services sustainable.

(f) The department in- charge of the allocation of land assignment shall identify and
allot suitable space on the hills for setting up decentralised waste processing
facilities. Local body shall set up such facilities. Step garden system may be
adopted for optimum utilisation of hill space.”

As per Clause 15(h) of SWM Rules, 2016, “The local authorities and Panchayats
shall setup material recovery facilities or secondary storage facilities with sufficient
space for sorting of recyclable materials to enable informal or authorised waste
pickers and waste collectors to separate recyclables from the waste and provide
easy access to waste pickers and recyclers for collection of segregated recyclable
waste such as paper, plastic, metal, glass, textile from the source of generation or
from material recovery facilities; Bins for storage of bio-degradable wastes shall be
painted green, those for storage of recyclable wastes shall be printed white and
those for storage of other wastes shall be printed black;”

Further, as per clause 16(1(a) of the SWM Rules, 2016, “The State Pollution
Control Board or Pollution Control Committee shall enforce these rules in their
State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with
concerned Directorate of Municipal Administration or Secretary-in-charge of State
Urban Development Department.”

Reference to Para 15(I,m,0) :

As per provision 6(2)(a) of PWM Rules,2018, as amended, “The local body shall
be responsible for setting up, operationalisation and co-ordination of the waste
management system and for performing the associated functions, namely: -

(a) Ensuring segregation, collection, storage, transportation, processing and
disposal of plastic waste;”

Page2 of 3

148



372

Whereas, provision Rule 4(1)(b)(2) of PWM Rules, 2018, as amended, states, “The
manufacture, import, stocking, distribution, sale and use of following single use
plastic, including polystyrene and expanded polystyrene, commodities shall be
prohibited with effect from the 1st July, 2022: -

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy
sticks, ice-cream sticks, polystyrene [Thermocol] for decoration;

(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays,
wrapping or packing films around sweet boxes, invitation cards, and cigarette
packets, plastic or PVC banners less than 100 micron, stirrers.”

Whereas, Rule 4(1)(c) of PWM Rules, puts following restriction on usage of carry
bags:

“Carry bag made of virgin or recycled plastic, shall not be less than seventy-five
microns in thickness with effect from the 30th September, 2021 and one hundred
and twenty (120) microns in thickness with effect from the 31st December, 2022.”

As per provision 12(1) of PWM Rules 2018, as amended, “The State Pollution
Control Board and Pollution Control Committee in respect of a Union territory shall
be the authority for enforcement of the provisions of these rules relating to
registration, manufacture of plastic products and multi-layered packaging,
processing and disposal of plastic wastes;”

Also , directions dated 16/02/2024 under Section 5 of the EPA, 1986, have been
issued to Principal Secretary, UDDs to conduct SUP ban enforcement drive jointly
with State PCB/PCC as per the SOP prepared by CPCB for four days a month
during the period February- June 2024

In view of the above, you are requested to take necessary action in this regard
and submit action taken report with intimation to this office at an early date .

Yours faithfully,

“(Divya Sinha) 7%%
Director & In charge, UPC-II

Jusle

Copy for Information to:

1. Dr. Sonia Muradia Sharma . For information, please
Email: soniamuradia@gmail.com

2. DH-PR, CPCB : For information, please
(Divya Sinha) 7[”” ~

A}

Page3 of 3 —
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. The Chief Secretary,

Government of Himachal Pradesh.
Email: cs-hp@nic.in; perssecy-hp@nic.in

. The Secretary,

Ministry of Environment, Forests and Climate Change,
Government of India, New Delhi.
Email: secy-moef@nic.in

. Member Secretary,

Central Pollution Control Board,
New Delhi.
Email: mscb.cpcb@gov.in; mscb.cpcb@nic.in

. Chairman/Member Secretary,

HP State Pollution Control Board
Email: envsecy-hp@nic.in; mspcb-hp@nic.in

. Deputy Commissioner, Lahaul & Spiti

Himachal Pradesh
Email: dc-lah-hp@nic.in

Copy of Complaint

Sub: Failure of the local bodies in disposing/managing wastes in high altitude
areas of Himachal Pradesh, esp., Koksar; gross violation and non-compliance
of the Solid Waste Management Rules, 2016; generation of gigantic quantities
of wastes due to unregulated, uncontrolled tourism in Himachal Pradesh

Sir/Madam,

The undersigned, hereby, brings the facts, hereunder, to your attention.

FACTS IN BRIEF:
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That the Applicant/complainant is a resident of Ghaziabad, UP and runs an
environmental consultancy firm in Ghaziabad after working in Japan for 10
years.

She holds a master degree from the University of Delhi in Environmental
Science in which she studied the effects of municipal solid waste (MSW) Landfill
leachates on Water bodies in its vicinity in detail as her final dissertation
project. She has scientific discernment of the chemical nature of solid waste
and its impact on aquatic life. She also holds a doctorate degree in wastewater
treatment technology from Shizuoka University, Japan where she worked with
innovative methods of ozone technologies for treating waste water. Later she
worked in Kyushu University in the project related to MSW Incineration
Technology and understands that such technologies could impact the
economics of a region impacted by mis-management of MSW in long term.

Having almost 15 years career experience in Water-wastewater technologies
and Waste management technologies gives her deep understanding of
catastrophic effects of solid-liquid waste in Pristine Himalayan regions.

She is a frequent visitor to Himachal Pradesh and visits various places in
Himachal Pradesh often for business and leisure purposes. She meets farmers
in Himachal Pradesh to motivate them to grow only organic food through
natural farming, considering the pristine quality of surface and groundwater
and soil in this region.

That the Applicant is perturbed with the extreme carelessness and negligence
of the authorities in disposing the waste and managing the huge quantities of
waste generated in the higher altitudes of Himachal Pradesh.

That the Applicant seeks to draw the attention of this Hon’ble Tribunal to the
massive waste generation in Koksar and complete mismanagement and
carelessness of the authorities in handling thereof.

That Koksar is a village in Lahaul Mandal in the Lahaul and Spiti district of
Himachal Pradesh. Situated at an altitude of 5484 m (17992.13 ft), Koksar
remains completely frozen for almost 7 months a year. Koksar, whose literary
meaning is Alpine or Tall and Towering, is situated just 19 km from the Rohtang
Pass and 7 km from the North Portal of Atal Tunnel, Rohtang, on the Leh-
Manali Highway. Situated amid colossal and high mountain ranges, Koksar is
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the coldest place in Lahaul, which has numerous springs and water channels
and harbours rich biodiversity of Tibetan Antelope, Musk deer and Snow
leopards.

5. That despite being an extremely eco-sensitive region, Koksar has been
mindlessly converted into a tourist point, over the years, witnessing massive,
uncontrolled volume of tourists, every day. Almost every visitor/tourist visiting
Manali heads to Koksar, situated hardly 42 km from the former.

6. That tourists are being taken and allowed entry beyond the Taxi Stand to
Koksar without any checks. As a consequence, tourists carry eatables in non-
biodegradable wafers, plastic water bottles, soft drinks, tobacco/pan masala
wafers and virtually almost everything, all packaged in non-biodegradable
materials.

7. That the authorities have also further allowed dozens of vendors selling tea,
snacks and other food items in non-biodegradable materials. Whereas a very
few of such vendors keep dust bins beside them, that too, very small, others
keep no dust bins at all. After buying items packaged in non-biodegradable
materials, from these food vendors, tourists carry them along, while walking
on and along the Leh-Manali road near Koksar and throw around the wastes.

8. That the littering and waste dumping caused by visitors/tourists to Koksar is
polluting the pristine streams and water channels therein and is causing
irreparable harm to the extremely fragile ecology of the Koksar area.

9. That such massive, unregulated, uncontrolled volume of tourists is generating
gigantic volumes of wastes, which remain lying all along on Leh-Manali Road,
in Koksar.

10.That Rule 20 of The Solid Waste Management Rules, 2016 prescribes as
follows:

"20. Criteria and actions to be taken for solid waste management in hilly areas. -
In the hilly areas, the duties and responsibilities of the local authorities shall be
the same as mentioned in rule 15 with additional clauses as under:
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(a) Construction of landfill on the hill shall be avoided. A transfer station at a
suitable enclosed location shall be setup to collect residual waste from the
processing facility and inert waste. A suitable land shall be identified in the plain
areas down the hill within 25 kilometers for setting up sanitary landfill. The residual
waste from the transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional
sanitary landfill for the inert and residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on
the streets and give strict direction to the tourists not to dispose any waste such
as paper, water bottles, liguor bottles, soft drink canes, tetra packs, any other
plastic or paper waste on the streets or down the hills and instead direct to deposit
such waste in the litter bins that shall be placed by the local body at all tourist
destinations.

(d) Local body shall arrange to convey the provisions of solid waste management
under the bye-laws to all tourists visiting the hilly areas at the entry point in the
town as well as through the hotels, guest houses or like where they stay and by
putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the
entry point to make the solid waste management services sustainable.

(f) The department in- charge of the allocation of land assignment shall identify
and allot suitable space on the hills for setting up decentralised waste processing
facilities. Local body shall set up such facilities. Step garden system may be
adopted for optimum utilisation of hill space.

(Emphasis supplied)

11.That the local body has failed to frame bye-laws, prohibiting visitors to litter on
the streets under Rule 20(c) of The Solid Waste Management Rules, 2016
under the Environment (Protection) Act, 1986.

12.That no mechanism is in existence for the conveyance of the provisions of solid
waste management under the bye-laws, by the local body, to the tourists
visiting Manali or Koksar, at the entry points thereof, as mandated under Rule
20(d) of The Solid Waste Management Rules, 2016.
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13. That further no solid waste management charges are realised by the local
body from the visitors/tourists visiting Manali or Koksar, under Rule 20(e) of
The Solid Waste Management Rules, 2016.

14.That the Department of Forests, Department of Environment of Himachal
Pradesh and other agencies concerned have failed to conduct the carrying
capacity of Koksar, as directed by this Hon’ble Tribunal in.....

15.That the Applicant seeks attention of the agencies concerned to the above facts
and circumstances and direct the following measures to be taken, implemented
and enforced:

A. Regulate the number of tourists entering Koksar, placing a cap on the numbers
per day.

B. Visitors/tourists going or walking towards Koksar on the Leh-Manali road must
be subject to strict and thorough frisking by police staff stationed at multiple
door frame detector gates installed at the entry points of Koksar; DGP must be
directed in this regard; number of tourists to be allowed only as per the
maximum numbers determined, as above.

C. No visitor/tourist going or walking towards Koksar on the Leh-Manali road be
allowed to carry eatables, water, tobacco, pan masala, snacks or any other
item packaged in plastics or any other non-biodegradable material.

D. No food vends be allowed beyond the Taxi Stand in Koksar; licenses to only a
few food vends must be granted, at a single spot; all food vends must
necessarily have adequate-sized dust bins.

E. Carrying capacities of Koksar and all surrounding hill stations, including Manali
and Solang Valley be determined.

F. Bye-laws be framed; strict direction be given to all tourists/visitors not to
dispose any waste on the streets or any other place other than litter bins, under
Rule 20(c) of The Solid Waste Management Rules, 2016.

G. An effective and strong mechanism be put in place to convey the provisions of
solid waste management under the Bye-laws to all tourists visiting Koksar,
Manali, Shimla or any other hill station, across Himachal Pradesh, under Rule
20(d) of The Solid Waste Management Rules, 2016.
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. Solid waste management charges be levied from the tourists at the entry points
of all hill stations across Himachal Pradesh, including Koksar, Manali, Shimla,
Kufri, Narkanda, Chamba, Khajjiar, Dalhousie, Dharamshala, Mcleodganj,
Kinnaur and Spiti, in accordance with Rule 20(e) of The Solid Waste
Management Rules, 2016.

Local bodies must ensure scientific disposal of wastes as per the laws.
. Violators or those dumping the wastes be strictly penalized.

. Fix quotas for the visitors/tourists coming to places situated above 4000 feet
above sea level altitude in Himachal Pradesh during the months of May-June

and November-March.

. Directions may be passed to put a complete ban on the sale of soft/cold
drinks sold in plastic bottles; Chips, wafers, chowmein, Maggies and other
eatables; Tobacco, Panmasala, Gutkha and other products wrapped in plastics
or non-biodegradable packaging in the entire hills of Himachal Pradesh,

particularly from March to June and September to November.

. Directions may be passed to allow only Compostable material in the packaging
of all food, edible, consumable items which are sold in the hills of Uttarakhand.
Non-compostable plastic glasses, plates, bowls, straws, toys and thermocol
plates and bowls may be completely banned in the entire hills of Himachal
Pradesh.

. Directions may kindly be issued to make a strict policy regarding disposal of
liquor and Beer bottles made of glass as these bottles are thrown in the hill
slopes and forests by the consumers. Strict punishment be awarded to the

persons who throw these bottles in such places or break them.
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O. Directions may kindly be issued to frame and enforce a policy to restrict the
use and for effective disposal of thermocol used for packaging in the entire hills

of Himachal Pradesh.

P. Direct the public authorities concerned to cap the number of adventure
tourists/trekkers/climbers/expedition mountaineers in areas with altitudes over
5000 feet above sea level, put stringent checks and frisking for
adventurers/trekkers to check their items in luggage bags capable of
generating waste and strictly regulate such activities across the state.

You are requested to initiate action within 15 days from the date of receipt of
this complaint/representation, failing which I shall be constrained to approach
appropriate judicial forum of competent jurisdiction. Any action taken on this
complaint/representation be kindly intimated to me.

Dated: 17/01/2022

Yours faithfully,

Dr. Sonia Muradia Sharma
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To
Diyva Sinha " e¥)
Director & Incharge, UPG. Il % O
Central Pollution Control Board @

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Subject: - Compliant/ Representation on unregulated waste disposal in Koksar,
Himachal Pradesh-Reg.

Madam

This is with reference to your office letter Pl-14/32/2021-UPC-II-HO-CPCB-
HO Part (1) dated 16.04.2024 vide which action taken report in the subject matter was
sought.

In this regard, following is the action taken report of State Board:-

The HPSPCB, Regional Office, Kullu has inspected the street vendors in Sissu & Koksar
area after opening of Atal Tunnel for time to time w.r.t. littering of Solid Waste and
banned Single Use Plastic Items etc. and conducted challans amounting to Rs.16,500/-
(Rupees Sixteen Thousand Five Hundred only) under the HP Non-biodegradable
Garbage (Control) Act, 1995 till date. (Copy of the list is enclosed as Annexure-l)

It is also submitted that the board has carried out regular surveillance and inspections in
Koksar & surrounding area of Atal Tunnel w.r.t. littering/dumping of Solid Waste in the
area and issued various notices to the Gram Panchayat, Koksar for safe disposal of
waste littered and implementation of Solid Waste Management Rules, 2016, whenever
the violations had been observed in the area (Copy of the Notices are enclosed as
Annexure-ll). Moreover, the matter of littering & implementation of Solid Waste
Management Rules, 2016 in the area was taken up with the Sub-Divisional Magistrate-
cum-Member Secretary, SADA, Keylong for infrastructure development for collection,
storage, segregation, transportation, processing and disposal of solid waste being
generated. (Copies of correspondence letters are enclosed as Annexure-lil).

It is further submitted that the recent inspection of the area was conducted on dated
16.02.2024 & 19.03.2024 and during the course of inspection, minor littering of solid
waste i.e. plastic bottles, paper plates, glass bottles etc. were observed along the road
opposite to the North Portal of Atal tunnel. In addition to this, it has also been observed
that the Gram Panchayat, Koksar has provided covered Material Recovery Facility
(MRF) near Koksar which was found non-functional yet, as the area was snow bound. In
view of the above, the Show Cause Notice vide letter no. PCB/RO Kullu
(1641)/MSW/2023-4676-80 dated 17.02.2024 was issued to the Secretary, Gram
Panchayat, Koksar to submit the compliance within 15 days.

It is pertinent to mention here that the Gram Panchayat, Koksar has submitted reply vide
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letter no. 124 dated 27.03.2024 wherein it is informed that;

—

. The Gram Panchayat has framed bye-laws.

2. Littered waste has been lifted by the local residents of Gram Panchayat
Koksar by organizing a sanitation campaign.

3. Few sign boards are installed at hot spots and at the remaining places
boards/ hoardings will be installed shortly.

4. The civil work is complete and the remaining work is only electrical supply,
regarding electrical facility Him Urja Keylong & HPSEB Keylong has been
requested to prepared estimate, so that the estimated amount can be
sanctioned and could be deposited for the remaining work. The MRF will be
made functional as soon as possible.

5. The wet bio-degradable waste generated at individual household is being
used in the form of fertilizers in their fields after converting into compost and
for wet bio-degradable waste generated from commercial activities, the plant
will be installed with the help of Agriculture Department.

6. It will be ensured in future for non-littering and burning of solid waste.

7. The reply will be sent within 15 days.

8. The violator will be fined (Challaned) regularly.

The copy of the reply dated 27.03.2024 is enclosed Annexure-IV.

2. Awareness Drives:

The Regional Office, HPSPCB, Kullu has already conducted various awareness drives of
Tourists, Shopkeepers & street vendors at North Portal area of Atal Tunnel and Sissu
w.r.t. Environmental laws, management of solid waste, no littering and not to use the

Single Use Plastic items. (Photographs of awareness drives is enclosed as
Annexure-V).

] li riv

The Regional Office, HPSPCB, Kullu had also conducted a cleanliness drive at the North
Portal area of Atal Tunnel along with the SADA, Keylong & Yuva Mandal, Gram
Panchayat, Koksar on dated 08.08.2022 and collected 940 Kg of solid waste from all
nearby hotspots and waste has been sent to the Waste Processing Facility, Rangree for
further disposal (Photographs of the Cleanliness drive is enclosed as Annexure-VI).

Further, it is submitted that the comments/inputs in aforesaid matter w.r.t. control littering
and better enforcement of Solid Waste Management Rules, 2016 in Koksar area are
already convened to the Deputy Commissioner, Lahaul & Spiti vide letter no. PCB/R.O.
Kullu (2609)/0.A. 145/2024/-5117-20 dated 16.03.2024 (Copy of the letter dated
16.03.2024 are enclosed as Annexure-VIl).

Submitted for kind information and further necessary action at your end

Yours faithfully
Signed by

Encl. As Above
Anil Joshi

A 3@!’07 02:22

HP State Pollution Control Board
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HP State Pollution Control Board, Regional Oﬂ'lce,_ Kullu

Detail of Compouding fee collected in Lahaul Area I.e. North Portal of Atal Tunnel, Sissu and Koksar ares:
Name of unit/person and address Mm-m

Mr. Rajesh S/o Prusotam Vill Lattani (Fefikre Restaurant) Sissu |Banned SUP items i.e. 500.00!
Nalla

Mr. Mangat Ram S/o Om Prakash Vill Pokhi Karsong at Teglu _|Banned SUP items i.c.
(Sissu) plastic glass
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Anmxm-m:
Re _ﬁ, >

H.P.STATE POLLUTION CONTROL BOARD \‘/, Li E
Regional Office: HIMUDA, Shopping Complex, Hall No-S, i
Kullu, Pin-175101 (H.P)Phone: 01902-223149

5 ¢ http:/hppeb.nicin - e-mail: pcbrokullul@gmail.com
B Woebsite: http://hppeh.nic .

No.PCB/RO Kullu (1641yMsW/2023. (r676-Fe

To
The Secretary,
Gram Panchayat Koksar,
Tehsil Lahaul, Distt. Lahaul & Spiti (HP). .
Show Cause Notice under the provisions of the Water (Pmcnllonila (
1974 & Environment (Protection) Act, 1986 w.r.t. non-compl
Rules, 2016 and Plastic Waste Management Rules, 2016 as am
Whereas, inspection of North Portal of Atal Tunnel area &

conducted on dated 16.02.2024 by the official of this office and durin,

solid waste i.e. plastic bottles, paper plates, glass bottles efc were ob

Portal of Atal tunnel. In addition to this, it has also been observed that

functional,
Whereas, as per the Rule-7 (1) of Plastic Waste Mm '

either on its own or by engaging an agency shall set up. operati

the rural area under their control and for performing the
(a) ensurmg segregalion. collccuun. storage, Ir

plastic waste fraction to recyclers having vglld mgim n,

during this process.
(b) creating awareness nmong all s

shall be the same Iﬂljl
‘body shall frame Bye-lav




the area littering free. )
Make the MRF (Material Recovery Facility) site functional immedf!'_"?" g
Make the provision of bio-methanation/ bio-digester of adequate capacity _f‘_"-"-'
Ere that n fteing and burning shal b caried ou n th area s the "".‘.&"r &
complete prohibition of open burning of solid waste on land w.r.t. Hon'ble N {
of 2014 vide letter no. D.0. No-PCB/MSW/Vol-X1/17-1 ?009_-10. dated 15.
Submit the report (every 1 Sdays) along with the copy of manifest/ receivi
\vaste processing facility to this office, '
Regularly conduct the challans w.rt, littering ete,
Garbage (Control) Act, 1995,
In case of non-compliance the State Bo ard is bound to initiate

Environment (Protection) Act, 1986 and Wit to the

No. 606 of 2018 and OA. No. 593 of 2017 gainst yo
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s H.P. STATE POLLUTION CONTROL BOARD ' E
{ “ Regional Office: HIMUDA Shopping Complex, Hall No-8, Beasa Moar Kullu, l_l
~W Llestye o

Tehsil & Distt-Kullu-175101(HP), Phone: 01902-223149

;::;f A Website: hitp://hppebunicdn - E-mail: pehrokullu@gmail.com

No. PCB/ RO Kullu/ (1641) SWMR/2022- \2eq -\ Dated: \"‘-I"'hi.ggs
To o

The Sccretary,

Gram Panchayat Koksar,

Tehsil Keylong. Distt. L & S (HP).

Sub:  Show Cause Notice under the provisions of the Water (Prevention and Control of l'olmlon)

Act, 1974 and non-compliance of the Solid Waste Munagement Rules, 2016,

Whereas. inspection of the Koksar Gram Panchayat area was conducted by undersigned of m
26.06.2023. During the course of inspection it has been observed that the solid waste littered d at
Koksar and no mechanism for collection, processing of waste provided by the Gram .
(Photographs enclosed). Whereas, as per the provisions of Solid Waste Mamgemcm

“shall bccnﬂmmn segregated and shall be disposed at des:gnated area,

Act constiwiing with cognizable offence punishable under:
e Section 41, 43 and 44 of the Water (Prevention and Control of Pollution) A
fine(s) upto Rupees Ten thousand and imprisonment upto seven years. -
e Section 15 of the Environment (Protection) Act, 1986 with imprison
extend 1o five years or with fine which may extend to Rupees One Lakh
extend to Rupees Five Thousand per day if failure or contraventlon contmues
first such failure or contravention.
Hence in view of above you are hereby dlrccled to su
compliances as mentioned below: !
1. Completely lift up the waste dumped in the above mentione
safe disposal of the unscientifically dumped so 15t
2. Make the provisions of installation provide
3. Establish MRF facility at suitable land
2016 and as per gmde]mcs of Swnchh Bhum-Mussi
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_ " H.P. STATE POLLUTION CONTROL BOARD cny
: =) Regional Office: HIMUDA, Shopping Complex Hall No-5, Beasa f'mr)
_== Moar- KulluDistt-Kullu, Pin-175101 (Phone: 01902-223149) ; é.’ﬂ‘
HINPCD Website: hitp:/hppeb.nicin e-mail: pebrokullu@email.com

No. PCB/ RO Kullw/ (1641) SWMR/2022- [T ya-uyg Dated: 05~ 0 8~ 2022~

To
The Secretary,
Gram Panchayat Koksar,
Tehsil Keylong, Distt. L & S (HP).

Sub: Show Cause Notice under the provisions
Pollution) Act, 1974 and non-compliance of t

of the Water (Prevention and Control of
he Solid Waste Management Rules, 2016.

Whereas, re-inspection of North Portal area of Atal Tunnel was conducted by undersigned on
dated 03.08.2022 w.r.t.l::ehce( letter already issued vide no. PCB/RO Kullu (MSW)/1641/2019-1390-91
dated 22.07.2022 for implementation of Solid Waste Management Rules, 2016 w.rt, the littering
observed in North Portal area of Atal Tunnel and it has been observed that no action has been taken by
you, as the solid waste was found littered below the selfie point of North portal of Ata :
along the roadside towards the Sissu (Photographs enclosed). Whereas, as per th $10n8 O
Waste Management Rules, 2016 waste shall be collection, segregated and shall be
designated area. e el bty

Whereas, above mentioned facts tantamount to the violations of
Act constituting with cognizable offence punishable under:

«  Section 41, 43 and 44 of the Water (Prevention and Control

may extend to five years or with fine which may extend to
may extend to Rupees Five Thousand per day if failure or
for the first such failure or contravention. e
Hence in view of above you are hereby dis
compliances as mentioned below: 55
1. Completely lift up the waste dumped in
the safe disposal of the unscientificall
pollution. ]
Make the provisions of installation p
Establish MRF facility at suitable lan
2016 and as per guidelines of _
over to Authorized faci

w
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Urgent Hon'ble
High Court Matter e

oD H.P, STATE POLLUTION CONTROL BOARD

: . ’
"~ Regional Office: HIMUDA Shopping Complex, Hall No-5, Beasa Mosr Kullu, ;‘"‘ llFE
Tehsil & Distt-Kullu-175101(Hp), phone; 01902-223149 \/ Lty ey

No- PCB/RO Kullu (MSW)/ 1641/2019- \d\y.1¢
To =
The Sub-Divisional Magistrate-cum-Member Secretary,

Special Area Development Authority (SADA).
Keylong, Distt. Lahaul & Spiti (H.P.)

Dated: {=,~, TelS

Sub:-  Regarding implementation of Solid Waste Management Rules, 2016 i North ¥
Portal of Atal Tunnel area. - H S '

Sir, : i L
This is in reference to the subject cited above. In this regard it
the provisions of Solid Waste Management Rules. 2016 notified
(Protection) Act 1986 the Solid Waste is required to be managed
per provisions of aforesaid Rules, the local authority is responsil
development for the collection, storage. segregation, _t_ranspoﬂaﬂ_tim
Municipal Solid Waste generated. AR 1%
The inspection of the north portal area of Atal Tus
on dated 26.06.2023 and during the course of inspection soli
dumped along the road side. (Photographs enclos:
collection by the contractor deployed by you. due 1
It is also submitted that the matter of litte:

before the Hon'ble High Court in CWPIL No. 55/2(
~ order dated 31.05.2023 has directed appropria
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‘ | Reg.

. H.P.STATE POLLUTION CONTROL BOARD
e Regional Office: HIMUDA, Shopping Complex, Hall No-5, Kullu, Pin-
175101 (H.P) Phone: 01902-223149

HPSPCD Website: http://hppcb.nic.in -

No- PCB/RO Kullu (MSW)/ 164 1/2019- Y"&%0 'oll
To

Dated: Mt‘-\t""n

The Sub-Divisional Magistrate-cum-Member Secretary,
Special Area Development Authority (SADA),
Keylong, Distt. Lahaul & Spiti (H.P.)

tion of Solid Waste Management Rul 201 mNanaro

Sub: - Regarding implementa
area of Atal Tunnel.

Sir/ Madam,

This is in reference to the inspection of Sissu and north portal of At
conducted on dated 21.07.2022 by the undersigned. During the cours 18
observed that the solid waste was littered below the selfie point of North
and along the road near the SADA Barrier (Photographs enclosed) which
of the Solid Waste Management Rules, 2016. - ]

Whereas, under the provisions of Solid Waste Managem
the Environment (Protection) Act 1986 the Solid Waste is required
manner. g s (vl

As per provisions of aforesaid Rules, the |
development for the collection, storage, seg
Municipal Solid Waste generated. f
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No {24

0/0 Gram Panchayat Koksar
Dev. Block Lahaul Distt. Lahaul and Spiti

Dy. No 'S.b Late °6 o'l/_'.‘e ‘1
To H.P Sl Pollutm GLatrol 3""'

Regional Officer, KULLW (W.P,)

H.P, State Pollution Control Board,
Kullu, 175101.

Dated: - Koksar . 27“1 March 2024
Subject:  Show Cause Notice under the prevision of the water (Prevention and Coutrol of

Pollution) Act, 1974 & Environment (Protection) Act, 1986 w.r.t. non-compliance of Solid

Waste Management Rules, 2016 and Plastic Waste Management Rules, 2016 as amended
time to time.,

Sir, g g "l"f

On the Subject cited above, with respect to yo" o
- (1641)/MSW/2023-4676-80, dated 17-02- 2024 the reply of ¢ ow

1. In this context the bye-laws framed by the Panchayat and co y !
2. The littered waste has been lifted by the local_j nt
organizing a sanitation campaign.
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H.P. STATE POLLUTION CONTROL BOARD

Regional Office: HIMUDA Shopping Complex, Hall No-5, Beasa
Tehsil & Distt-Kullu-175101(HP), Phone:

umw Website: http:/hppeb.nicin  E-mail: pebro i
No.PCB/R.O.Kullu (2609)/0.A. No. 145/2024/- 2
i i e

v The Deputy Commissioner,
Keylong, Distt. Lahaul & Spiti-1’

Subject: - Order dated 07/02/2024 passed by the
v/s Union of India & ors. b
Sir,
This s in reference to the email
Control Board, Shlmla and copy of letter No
Secretary (Env., Sci. Tech. & CC) to the Go
comments/input in the matter to Deputy

In this context, it is subn
aforesaid matter with respect to' contr

submitted formally, please- i
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5“0 Annexure - V|

Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 145/2024
Friends Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 07.02.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Akash Vashishtha, Adv.

ORDER

1. In this original application, plea of the Applicant is that Koksar is
an extremely eco-sensitive area at an altitude of 5484m (17992.13) in
District Lahaul & Spiti on the Leh-Manali Highway in Himachal Pradesh
which completely remains frozen for more than seven months in a year.
The grievance of the Applicant is that the solid waste is dumped/littered
not only by tourists but also by the commercial establishments and that

it is not disposed of, segregated and processed by the local authority.

2. Learned Counsel for the Applicant has submitted that the local
authority has not framed the regulations in terms of Rule 20(c) of Solid
Waste Management Rules, 2016. He has also submitted that the local
authority is not acting in accordance with the judgment of Hon’ble
Supreme Court in the matter of Almitra H. Patel vs. Union of India & Ors.

dated 02.09.2014 in Writ Petition (C) No. 888/ 1996.

3. The OA raises substantial issue relating to compliance of the

provisions of Scheduled enactment.
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4. Issue notice to the respondents. Applicant is directed to serve the
respondents and file affidavit of service at least one week before the next

date of hearing.

5. The similar issue relating to other areas was also taken up by the
Tribunal in OA No. 178/2022, In re: News item published in The Hindu
dated 27.02.2022 titled “Tourism has brought economic prosperity to the
Himalayan region, but the environmental cost has been catastrophic”. The
said OA was disposed of by order dated 09.03.2022 with a direction to
the concerned authorities to file the report within six months. MA No.
14/2024 has been registered on the basis of the report so filed in that

OA.

0. List the matter on 03.04.2024 along with MA No. 14/2024.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
February 07, 2024
Original Application No. 145/2024
DV.
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Item No. 13 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 145/2024

Friends Applicant
Versus

Union of India Respondent(s)

Date of hearing: 12.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Akash Vashishtha, Adv. for Applicant

Respondent: Mr. Rajkumar, Mr. Ankit Chaudhary, Mr. Sumit Chaudhary, Ms. Neetu
Singh & Mr. Bharat Bhushan & Ms. Anamika Singh, Advs. for CPCB
Mr. Vaibhav Srivastava, Advs. for HPSPCB
Ms. Sonali Malhotra, Ms. Neha, Ms. Ritika Sharma, Ms. Jyoti Jha & Ms.
Sakshi Singh, Advs. for MoEF & CC

ORDER

1. This original application, the applicant has raised grievance in
respect of the littering/dumping of solid waste in Koksar in District
Lahual & Spiti in Himachal Pradesh. In support of such a plea the
applicant has enclosed photographs annexure A4 showing littering of
solid waste. The submission of learned counsel for the applicant is that
Rule 20 of Solid Waste Management Rules, 2016 have not been complied
with the area concerned which reads as under:-

“20. Criteria and actions to be taken for solid waste management in
hilly areas.- In the hilly areas, the duties and responsibilities of the
local authorities shall be the same as mentioned in rule 15 with
additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer
station at a suitable enclosed location shall be setup to collect
residual waste from the processing facility and inert waste. A
suitable land shall be identified in the plain areas down the
hill within 25 kilometers for setting up sanitary landfill. The
residual waste from the transfer station shall be disposed of
at this sanitary landfill.
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(b) In case of non-availability of such land, efforts shall be made
to set up regional sanitary landfill for the inert and residual
waste.

(c) Local body shall frame Bye-laws and prohibit citizen from
littering wastes on the streets and give strict direction to the
tourists not to dispose any waste such as paper, water bottles,
liquor bottles, soft drink canes, tetra packs, any other plastic
or paper waste on the streets or down the hills and instead
direct to deposit such waste in the litter bins that shall be
placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid
waste management under the bye-laws to all tourists visiting
the hilly areas at the entry point in the town as well as
through the hotels, guest houses or like where they stay and
by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the
tourist at the entry point to make the solid waste management
services sustainable.

(f) The department in- charge of the allocation of land assignment
shall identify and allot suitable space on the hills for setting
up decentralised waste processing facilities. Local body shall
set up such facilities. Step garden system may be adopted for
optimum utilisation of hill space.”

2. We also take note of the fact that Rule 15 of the Rules fix the duties
and responsibilities on the Local Authorities and Panchayats. Rule 16
fixes the responsibility on the State Pollution Control Board or Pollution
Control Committee. Rule 17 fixes the responsibility on manufacturers or
brand owners of disposable products, sanitary napkins, diapers, etc.
Hence, these duties/responsibilities are required to be performed by all
the duty holders which according to the applicant have not been

performed.

3. The applicant has also referred to the communication filed
annexure A5 wherein the following suggestion have been made to tackle
the problem of solid waste mismanagement in the area concerned:

“15. That the Applicant seeks attention of the agencies concerned to
the above facts and circumstances and direct the following measures
to be taken, implemented and enforced:

A. Regulate the number of tourists entering Koksar, placing a cap
on the numbers per day.

B. Visitors/tourists going or walking towards Koksar on the Leh-
Manali road must be subject to strict and thorough frisking by
police staff stationed at multiple door frame detector gates
installed at the entry points of Koksar; DGP must be directed
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in this regard; number of tourists to be allowed only as per the
maximum numbers determined, as above.

No visitor/ tourist going or walking towards Koksar on the Leh-
Manali road be allowed to carry eatables, water, tobacco, pan
masala, snacks or any other item packaged in plastics or any
other non-biodegradable material.

No food vends be allowed beyond the Taxi Stand in Koksar;
licenses to only a few food vends must be granted, at a single
spot; all food vends must necessarily have adequate- sized
dust bins.

Carrying capacities of Koksar and all surrounding hill stations,
including Manali and Solang Valley be determined.

Bye-laws be framed; strict direction be given to all
tourists/visitors not to dispose any waste on the streets or any
other place other than litter bins, under Rule 20(c) of The Solid
Waste Management Rules, 2016.

An effective and strong mechanism be put in place to convey
the provisions of solid waste management under the Bye-laws
to all tourists visiting Koksar, Manali, Shimla or any other hill
station, across Himachal Pradesh, under Rule 20(d) of The
Solid Waste Management Rules, 2016.

Solid waste management charges be levied from the tourists at
the entry points of all hill stations across Himachal Pradesh,
including Koksar, Manali, Shimla, Kufri, Narkanda, Chamba,
Khajjiar, Dalhousie, Dharamshala, Mcleodganj, Kinnaur and
Spiti, in accordance with Rule 20(e) of The Solid Waste
Management Rules, 2016.

Local bodies must ensure scientific disposal of wastes as per
the laws.

Violators or those dumping the wastes be strictly penalized.
Fix quotas for the visitors/tourists coming to places situated
above 4000 feet above sea level altitude in Himachal Pradesh
during the months of May-June and November-March.
Directions may be passed to put a complete ban on the sale of
soft/cold drinks sold in plastic bottles; Chips, wafers,
chowmein, Maggies and other eatables; Tobacco, Panmasala,
Gutkha and other products wrapped in plastics or non-
biodegradable packaging in the entire hills of Himachal
Pradesh, particularly from March to June and September to
November.

. Directions may be passed to allow only Compostable material

in the packaging of all food, edible, consumable items which
are sold in the hills of Uttarakhand. Non-compostable plastic
glasses, plates, bowls, straws, toys and thermocol plates and
bowls may be completely banned in the entire hills of
Himachal Pradesh.

Directions may kindly be issued to make a strict policy
regarding disposal of liquor and Beer bottles made of glass as
these bottles are thrown in the hill slopes and forests by the
consumers. Strict punishment be awarded to the persons who
throw these bottles in such places or break them.

Directions may kindly be issued to frame and enforce a policy
to restrict the use and for effective disposal of thermocol used
for packaging in the entire hills of Himachal Pradesh.

Direct the public authorities concerned to cap the number of
adventure  tourists  /trekkers  /climbers /expedition
mountaineers in areas with altitudes over 5000 feet above sea

3
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level, put stringent checks and  frisking  for
adventurers/trekkers to check their items in luggage bags
capable of generating waste and strictly regulate such
activities across the state.”
4. The further submission of the learned counsel for the applicant is
that no carrying capacity of the area has been calculated and fixed
resulting into extra tourist pressure in that area and consequential solid
waste mismanagement. It is also submitted that since the concerned area
remains frozen for almost seven months therefore the solid

waste/littering gets solidify in that period and limited window is available

for cleaning it.

5. The HSPCB has filed a report dated 02.04.2024 mentioning about
the request for establishing material recovery facility. There is nothing on
record to show that any material recovery facility has been setup. The
report does not reflect any action taken by the HSPCB to ensure the
implementation of the relevant rules and also effective steps to remediate

the problem.

6. CPCB has also filed the reply and learned counsel for CPCB has
submitted that within four weeks the effective steps will be taken to
ensure remediation of the problem. No reply on behalf of respondent no.
1: MoEF & CC, respondent no. 2: State of Himachal Pradesh, respondent
no. 5: Deputy Commissioner Lahual & Spiti and respondent no. 6: Village
Panchayaat Koksar has been filed, though they are already served in the

matter.

7. Hence , we grant four weeks time to all the concerned parties to file
their response. We also give four weeks time to CPCB and HSPCB to file a
report indicating the action taken by them to remediate the problem. The
status report will reflect upon the issues raised by the applicant and

noted above in the order.
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8. List on 18.10.2024

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

July 12, 2024
O.A No. 145/2024
HB
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ﬁ w Lifestyle for Central Pollution Control Board
Environment Regional Directorate, Chandigarh
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Sub : Compliance of Hon’ble NGT Order dated 12.07.2024 in the matter of OA No. 145/2024;
Friends Vs Union of India & Ors.

Sir,

This has reference to the NGT Order dated 12.07.2024 (copy enclosed) in the matter of
Original Application No. 145/2024; Friends Vs Union of India & Ors whereby the Hon'ble NGT has
directed that “We also give four weeks’ time to CPCB and HSPCB to file a
report indicating the action taken by them to remediate the problem. The
Status  report  will reflect upon the issues raised by the applicant and
noted above in the order.”

In view of the above, the current status of the compliance to the following provisions of Solid
Waste Management Rules, 2016 and PWM Rules 2018 is required.

1) Clause 20 (a,b,c,d,e,f) , Clause 15(h) and Clause 16(1(a)) of Solid Waste Management Rules,
2016; and

2) Rule 6(2)(a); Rule 4 (1) (b) (2) and Rule 4 (1) (c) of PWM Rules 2018 as amended.

Further, Hon’ble National Green Tribunal has also directed that “The
status report will reflect upon the issues raised by the applicant and
noted above in the order.”

Therefore, in view of the above, it is requested that point-wise Status cum Action Taken Report
(ATR) covering all the above points may be provided on priority at rdchandigarh.cpcb@nic.in and
divyasinha.cpcb@nic.in. at the earliest.

This may kindly be treated as urgent as the matter is listed for hearing on 18.10.2024.
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Copy to:
1. Divisional Head, UPC-II, CPCB Head Office, Delhi For information please. .
%&‘\\
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Sub : Compliance of Hon’ble NGT Order dated 12/07/2024 in the matter of OA No. 145/2024:
Friends Vs Union of India & Ors.

Ref : CPCB Letter No. CPCB/RD/CHD/NGT/ 110-111 dated 19/09/2024 .
Sir,

This has reference to the NGT Order dated 12.07.2024 (copy enclosed) in the matter of Original
Application No. 145/2024; Friends Vs Union of India & Ors regarding grievance in respect of the

littering/dumping of solid waste in Koksar in District Lahual & Spiti in Himachal Pradesh.

It was observed by Hon’ble NGT in the order dated 12/07,2024 that:

“Para 5: The HSPCB has filed a report dated 02.04.2024 mentioning abour the request Jor
establishing material recovery facility. There is nothing on record to show that any material recovery
Jacility has been setup. The report does not reflect any action taken by the HSPCB to ensure the
implementation of the relevant rules and also effective steps to remediate the problem.”

Hon’ble NGT vide order dated 12/07/2024 has directed that “We also give four weeks’ time to
CPCB and HSPCB to file a report indicating the action taken by them to remediate the problem.

The status report will reflect upon the issues raised by the applicant and noted above in the order.”

In view of the above, the current status of the compliance to the following provisions of Solid
Waste Management Rules, 2016 and PWM Rules 2018 is required. for filing before Hon'ble NGT.
1) Clause 20 (a.b,c,d,e.f) , Clause 15(h) and Clause 16(1(a)) of Solid Waste Management Rules,
2016: and

2) Rule 6(2) (a). Rule 4 (1) (b)(2)and Rule 4 (1) (¢) of PWM Rules 2018 as amended.

Further, Hon'ble National Green Tribunal has also directed that * The status report will reflect

upon the issues raised by the applicant and noted above in the order.”

HTHTTE g B, gENl Ao, Waew 49 -9, avsie-160 047 WU sMiad / Head Office
BSNL Telephone Exchange, 2nd Floor, Sector 49-C, Chandigarh-160 047 R HaH, ¥ A9 TR, Qe -110032
?i?*ﬂ'q / Tel.: 0172-2990360 Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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A letter in this regard was sent vide No. CPCB/RD/CHD/NGT/ 110-111 dated 19/09/2024, with
a request to provide Action Taken Report (ATP), which is awaited. Therefore, il is again requested

that point-wise Status cum Action Taken Report (ATR) covering all the above points may be

provided on priority at rdchandicarh.cpeba nic.in and divvasinha.cpebie nic.in at the carliest.

This may kindly be treated as urgent as the matter is listed or hearing on 18.10.2024.

e
7
g
(3T T i)
aqIH T
Copy to:
1. Divisional Head, UPC-11, CPCB Head Office, Delhi For information please.
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F. No. CM-13011/28/2024-LAW-HO-CPCB-HO Date: 16/10/2024

To,
The Member Secretary,

Himachal Pradesh Pollution Control Board,
HIM Parivesh, Phase Ill New Shimla -171009.

Subject: Compliance of Hon’ble NGT order dated 12.07.2024 in the matter of O.A No
145/2024 Friends Vs Union of India & Ors.

Reference: (i) CPCB letter dated 19.9.2024 & 1.10.2024
(ii) HSPCB letter dated 8/10/2024
Sir,
This is in reference to above-mentioned letters of CPCB seeking compliance status of

Solid Waste Management Rules, 2016 (SWM Rules, 2016) and Plastic Waste Management
Rules, 2016 (PWM Rules, 2016) and your letter dated 8.10.2024 on the subject.

The information provided in your letter has been examined and it is observed that the following
information w.r.t compliance of provisions of SWM Rules, 2016 and PWM Rules, 2016 (as

amended) have not been provided:
(a) Quantity of Solid and Plastic Waste generated in the region
(b) Percentage of total waste collected / segregated in the region

(c) Details, including type and processing capacity of Solid & Plastic waste

management facilities, set up in the region
(d) Details regarding disposal facilities, including landfills, set up in the region

(e) Status of Consent/ Authorization/ Authorization issued to the Waste processing/
disposal facilities in accordance with provision of Air & Water Act, SWM & PWM Rules

(e) Compliance status of Rule 20 of SWM Rules related to provisions of Solid Waste

Management in the Hilly regions

(f) Details on enforcement of ban on Single Use Plastic

“aferyr wam et 3tef~T R, fawel - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
o NHIY /Tel : 43102030, 22305792, aiﬂTfS‘d/Website: www.cpcb.nic.in
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In view of the aforementioned points, you are hereby requested to take necessary
action including issuing Directions to the local body, for implementation of provisions of Air
(Prevention and Control of Pollution) Act 1981, Water (Prevention and Control of Pollution)
Act, 1974, SWM Rules 2016 and PWM Rules 2016 in the region. You are further requested to
monitor the progress of the actions taken by concerned local authorities in this regard, and

submit progress report to this office.

Yours faithfully,

(Divya Sinha)
Director & Divisional Head, UPC-II
Encl : As above
Copy to:
i.  DH, Law Section: For information please
i. RD-Chandigarh: For information and follow up please.

2)

(Divya Sinha)
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Q\ H.P. STATE POLLUTION CONTROL BOARD o
= “Him Parivesh” Phase-ITL, New Shitala-171009 (F.P)
N Phone: 0177 2673766, 2673274 email: mshppeb@ gmail.com

HPSPCB/ WMD-I/ SWM/ GP Koksar/ 2024/- || & ¥ P Dated: 2 |io \n.-.. 24
To -

r. Narendar Sharma
Scientist ‘F'
Regional Directorate, Chandigarh, CPCB

Subject: Compliance of Hon'ble NGT Order dated 12.07.2024 in the matter of
OA No. 145/2024; Friends Vs Union of India & Ors.
Sir,

Reference to your office letter dated 1.10.2024 on the subject cited
above. In this regard, please find enclosed the status report w.r.t the provisions of
Solid Waste Management Rules, 2018 and Plastic Waste Management Rules,
2016 (as amended) in Koksar, District Lahauil & Spiti, Himachal Pradesh.

Yours faithfully

: Anil Joshi e
Date: 08-10-2024 17:28:13
(Anil Juahl,IFSp 4
Member Se re i
HPSPCB, Shimla-9

Copy to o vy .
Senior Law Officer, HPSPCB, HQ, Shimla for kind information please. i Rgp el
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1) Clause 20 (a,b,c,d,e,f) , Clause 15(h) and Clause 16(1(a)) of Solid Waste Management
Rules, 2016;

2)

The Gram Panchayat Koksar has established a Material Recovery Facility (MRF) near
the Koksar (Dimpuk) and Shredder & Bailer were found in place which is not functional
as there is no source of electricity/ power backup for the operation of MREF site till
11.09.2024. Letter has been issued to Sub-Divisional Magistrate-cum-Member
Secretary, SADA Keylong vide letter dated 12.06.2024 to make necessary
arrangements for power supply.

No arrangement for the wet waste treatment has been provided.

No sanitary landfill site has been established.

Meetings was held on 15.03.2024 under the Chairmanship of Deputy Commissioner,
District Lahaul & Spiti was held to review the status of solid waste management in
Koksar area.

Rule 6(2) (a); Rule4 (1) (b) (2) and Rule 4 (1) (c) of PWM Rules 2016 as amended.
The Gram Panchayat Koksar has established a Material Recovery Facility (MRF) near
the Koksar (Dimpuk) and Shredder & Bailer were found in place which is not functional
as there is no source of electricity/ power backup for the operation till 11.09.2024.
Letter has been issued to Sub-Divisional Magistrate-cum-Member Secretary, SADA
Keylong vide letter dated 12.06.2024 to make necessary arrangements for power
supply.

Plastic carry bags (irrespective of their sizes and thickness) have been banned in
Himachal Pradesh since 2009.

State Board has carried out regular surveillance and inspections in Koksar &
surrounding area of Atal Tunnel to check literring/ dumping of Solid waste and issued
challan amounting to ¥43,000/- since opening of Atal Tunnel.

Further State Board has imposed Environmental Compensation amounting to
%1,00,000/- on Gram Panchayat, Koksar as per orders of Hon’ble NGT in OA No. 256
of 2013 titled as Abishek Rai vs State of H.P. & Ors. Vide letter dt. 11.09.2024



